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EASTERN ZONE BENCH, KOKATA.
Original Application No.122 of 2024/EZ

IN THE MATTER OF:

Sumita Banerjee

-VS - ......Applicant

CEO Kolkata Metropolitan Development Authority & Ors

....... Respondent

AFFIDAVIT OF COMPLIANCE ON BEHALF OF KOLKATA METROPOLITAN
DEVELOPMENT AUTHORITY.
|, Dipto Roy Chowdhury, son of Late J.P. Roy Chowdhury, aged about 44 years,

by occupation service, work for gain as Executive Engineer, Kotkata
Metropolitan Development Authority, having office at Unnayan Bhavan , Block-
A, Sector- ll, Salt Lake City, Kolkata- 700-091, do hereby solemnly affirm and
state as under:-

1. That | am the Executive Engineer, Kolkata Metropolitan Development

Authority. | am well acquainted with the facts and circumstances of the case



2 5{*
and | have been duly authorized to affirm this affidavit on behalf of the
Kolkata Metropolitan Development Authority .
. | submit that the answering respondent is the owner of Rabindra Sarover
and have complied with the orders of this Hon’ble Tribunal arising out of
different matters before this Hon’ble Tribunal.

1. | say that That the Hon’ble National Green Tribunal in its order dated
15/09/20116 in 0.A.136/2016 constituted a committee to examine the
impact of various pollutants on the environment and surrounding
areas of Rabindra Sarover stadium particularly the lake area consisting

of the foliowing:-

i) Dr. A.K.Sanyal, Chairman, West Bengal State Bio-Diversity Board,

Koikata, who shall head the committee as its Chairman.

i} A Professor of Engineering from IIT, Kharagpur or such other
experts from the IIT, who has the requisite knowledge on the subject to

be nominated by the Director, lIT, Kharagpur.
- Member

iii)  Sr. Scientist/Sr. Environmental Engineer, CPCB, to the nominated

by the Regional Head of the Board .

- Member
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iv)  Sr. Scientist/Sr. Environmental Engineer, State PCB, to be

nominated by the Head of the State Board.
- Member

v) Sr. Scientist from NEERI, Regional Office, Kolkata to be nominated

by the Regional Head of the Institute.

— Member

There, however, shall be no quorum.
The Committee shall submit report on the following terms of reference :-

A. e The area of studies have been set out as under :

1. Listing of plant and animal species from the aquatic body (both from primary and

secondary sources).

2. List of plant {tree, shrub and herbs) and animal species from the land (both from

primary and secondary sources).
3. Listing of migratory birds and animals (both from primary and secondary sources).

4. Classification of existing animals and plants according to “schedule” under Wiid

Life Protection act, 1972,

5. Ambient Air Quality monitoring including noise level.
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7. Nutrients {Phosphate, Nitrate) and heavy metals (Mg, As, Cd, Pb) quantity in the

water,

8. Lake sediment characteristics including nutrient (phosphate, nitrate) lead and

heavy metals (Hg, As, Cd, Pb) quality.

9, Trophic status of the Lake (to find out whether the lake is in Oilgotrophic,
Mesotrophic or Eutrophic stage based on qualitative (colour, presence of
hydrophytes) and quantitative (oxygen profile, algal diversity and dominance)

studies.

10. Methodology for collection of samples {minimum No. of samples and sampling
locations} and analysis will be as per recommended standards to be decided by the

Commiittee
Impact Assessment :

Probable impact on anthropogenic activities undertaken in Rabindra Sarbobar Lake
and stadium, particularly due to organisation of mega events like cricket and
football matches with bursting of fire crackers and emission of high intensity noise,
night lighting, organising chhat Puja and picnic parties, activities of various clubs
existing in the premises, movement of large number of vehicles in the park area etc.

on ecology, biodiversity and pollution of the lake environment.

it has also been decided that while the studies in Items No. 1 to 4 under A above
shall be carried out by the ZSI, BSI and West Bengal State Bio-diversity Board, studies

in items No. 5 to 9 under A shall be conducted by the expert members of the

5
Committee belonging to NEERI, CPCB and the State PCB. It is open to %m ;;q\\
. ‘ |
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to undertake any other related studies as they may deem it necessary, fit and proper.

oooooooo

. 1 submit that the committee report was considered and recorded vide order

dated 15/11/17 . This Hon'ble Tribunal was pleased to dispose off the

application and direct “There shall be no new construction or extension of existing

building without the leave of the Tribunal. However, repair and renovation under the
supervision of KMDA shall be permissible including reconstruction of existing boundary

walls of the Lake Club Ltd. that have collapsed but without creating opening on the

Lake side “. Copy of Order dated 15/11/17 is annexed herewith and marked

as annexure A.

. 1 submit that one Calcutta Entertainment Club Foundation on 15/03/24 was

granted possession of vacant land of KMDA on “as is where is” basis to be
utilized as Playground.

| submit that the vacant land was granted to the allottee for occupation
during the day from 6 am to 6 pm with certain restrictions including the
embargo not to construct any permanent or temporary structure and
organisation of any kind of activities. Copy of the possession letter dated

12/03/24 is annexed herewith and marked as annexure B.

. | submit that the position of the vacant land is on the road side portion of

Rabindra Sarover, adjacent to other grounds, that is being used for sports

Y

purpose and is within the area of Rabindra Sarover. Rabindra Sar

GHYl NARAYAN PARDEY
REGH NO 1330472018
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is on the South Eastern side of the area and more than 100 meters from the
play ground that is on the North Western side of the premises.

. | submit that to make the vacant land a playground, laying of grass at the
top layer is needed, therefore six to eight inches of the surface of the vacant
land is scrapped. One portion of the scrapped material is used for levelling
the ground itself and the remaining portion of the scrapped material is used
near gate no.4 of Rabindra Sarover for levelling the area. Soil is also used
from outside to level the playground where grass is laid. The pictures of the
levelled playground with grass laid on the ground to make it fit for practising
sports are annexed herewith and marked as annexure C.

. nhow | propose to deal with each of the allegations contained in the
application in seriatim. Save and except what are matters of record
and/or specifically admitted by me hereinafter all other allegations
contained in the said Application shall be deemed to have been
denied by this answering respondent. | have been advised to traverse
only those portions of the said application which are material for the
purpose of disposal of the said Application.

. With regard to paragraph 1 & 2 | say that in MA 9 of 2019 this Hon’ble
Tribunal vide order dated 21.10.18, clarified that the committee constituted

by this Hon’ble Tribunal in MA 65/2019 comprising of the Chief Secretary.of.____
',_r-"

KOLKATR
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the Government of West Bengal, Senior Officer of the Department of
Environment WB, CEO KMDA, Commissioner of Police and District
Mapgistrate. It was clearly stated in the order of this Hon’ble Tribunal that
the committee constituted by this Hon’ble Tribunal shall supersede all other
committees constituted under the orders of the Hon’ble High Court befare
the case was transferred to this Hon’ble Tribunal. Copy of the order dated
21/10/19 of this Hon’ble Tribunal is annexed herewith and marked as
annexure D.

10.With regard to paragraph 3,4,5 & 6 save and except what are matters of
record and/or specifically admitted by me hereinafter all other
allegations are denied. ! say that in the early 1920s, the Calcutta
Improvement Trust (CIT), a body responsibie for developmental work
in the Kolkata Metropolitan area, acquired about 192 acres (0.78 km?)
of marshy Jungles. Their intention was to develop the area for
residential use — improving the roads, raising and levelling some of
the adjacent land and building lakes and parks. Excavation work was
undertaken with the plan of creating a huge lake. The excavation of
the lake was led by CIT's first chairman Cecil Henry Bompass, Kolkata
Municipal Corporation's chief-engineer M.R. Atkins and Prabodh

Chandra Chatterjee. The lake and the park was constructed and

SHYAIA NARAYEN PANDEY
REGN. N0 1352472018
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owned by the then Kolkata Improvement Trust and now Kolkata

Metropolitan Development authority.

11. With regard to paragraph 7,8 & 9, save and except what are matters of

record and/or specifically admitted by me hereinafter all other
allegations are denied. | repeat that the area in question the vacant tand
was granted to the allottee for occupation during the day from 6 am to 6 pm
with certain restrictions including the embargo not to construct any
permanent or temporary structure and organise any kind of activities. The land
will be used for practising sports and no permission for social parties shall be
provided by KMDA. It is particularly stated in the approval letter dated

12.03.24 that any activity can only be organised by the concerned organisation

after taking permission from the respondent authority, it is specified that the

authority may not grant permission in view of the guidelines framed by the
concerned authority and/or the Hon’ble Tribunal or any other Court.

12. 1 submit that | say that the answering respondent have granted permission
to Calcutta Entertainment Club Foundation to use the vacant place as
playground after going through the objectives of Calcutta Entertainment
Club Foundation, which specifies that not only will the club practise cricket
but will also support under privileged children and will provide free

coaching to all the selected children including equipment, travel and other
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necessary costs. Copy of the objectives of the Club is annexed herewith and

marked as annexure E.

13. Withregard to paragraphs 10,11, 12, 13,14 & 15, save and except what
are matters of record and/or specifically admitted by me hereinafter
all other allegations are denied. | deny that there is disruption of
greenery in the lake area, rather being a custodian andowner of the
water body we maintain several species of endangered plants. We
have created Miyawaki forest near gate no.3 opposite to the Art
gallery within Rabindra Sarobar. Some institutions are lying and
situated within the premises of Rabindra Sarobar for ages and one
club in particular was built by the Britishers in 1858.

14. With regard to paragraph 16,17, 18 and 19 save and except what are
matters of record and/or specifically admitted by me hereinafter ail
other allegations are denied. | say that the answering respondent have
permitted an institution to use a vacant land only as playground, the
petition is devoid of any ground which points out the fact that due to the
use of the vacant land as playground, environment in the lake and park will
be polluted, therefore the said Application lacks in materials particulars

and as such is not maintainable 6% A N

KOLKRIA
QuYAY taRAY PRRDEY
REGN NO. 1582403
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15.With regard to paragraph 13,14,15,16,17,18 and 19 | say that grounds
taken by the Applicant are same and repetition of the allegations
and/or the submissions contained therein which here already been
dealt within various paras of this affidavit | repeat and reiterate the
same and deny any thing contrary thereto and/or in consistent
therewith. As per information available, the number of migratory birds
visiting Rabindra Sarovar has increased considerably since 2020. These birds
visit almost every part of Rabindra Sarovar but it has been observed that a
major part of these birds prefer to visit a zone within Lions Safari park that
is almost 500 meters from the ground. The land based migratory birds
generally avoid the regions where there is disturbance due to nearby
vehicular movement. Likewise, not many migratory birds have been spotted
at the aforesaid ground in the past few years. ! repeat that already the
answering respondent have set up Miyawaki forest near gate no.3 opposite
art gallery within Rabindra Sarobar. | say that the question of market value
of land do no fall within the jurisdiction of this Hon’ble Tribunal

17. With regard to paragraph 20,21,22 and 23 save and except what are
matters of record and/or specifically admitted by me hereinafter all
other allegations are denied. | say that the landmark judgements of

M.C. Mehta vs Union of India and T.N. Godavarman Thirumulpad vs

SIADY

GHYAY NERAY: !, PANDEY
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Union of India & Ors is not relevant in this instant matter. |

specifically state that | am not alienating any part of the park, | have
only granted the respondent 5 permission to use the vacant land lying
at the fringe of the park situated adjacent to main road as a
playground from 6 am to 6pm. | specifically say that | have not
granted any permission to change the nature or character of the
vacant land. | say that professional sports coaching of under
privileged children can not cause any air pollution.
18. | submit that Order 7 rule 8 CPC reads as under:
“Where the plaintiff seeks relief in respect of several distinct
claims or causes of action founded upon separate and district
grounds, they shall be stated as far as may be separately and
distinctly.”
i say that the Original Application do not contain and/or
supported by any grounds therefore the relief as prayed by the
Applicant in the OA cannot be granted. Order 7 rule 11 deals with
the rejection of plaint, Order 7 rule 11 (a) reads as under:
“Rejection of Plaint

The plaint shall be rejected in the following cases:

-."’"
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(a) where it does not disclose a cause of action; ......”. The instant
Application do not contain any grounds for the relief prayed and
therefore do not entitle the Applicant to obtain any remedy from

this Hon’ble Tribunal.

19. | submit that it is further denied that this application is made
bonafide and for the ends of justice. | say that no case have been made
out in the said Application therefore the relief claimed in the said
Application may not be allowed.

VERIFICATION
, the deponent above named do hereby verify that the contents of the above
affidavit are true and correct to the best of my knowledge which are derived
from the relevant office records. No part of it is false and nothing material has
been concealed there from.

r —
Verified at Kolkata on this 24tk september, 2024.

ne
gentified PV T DEPONENT

I QM =
WMJ,Q, W Qigho £:C -

Executive Engineer
BPPD-I/E & AM Sector

lared
m & Deé KMDA
solemnty Afie n lde nuhcaUO“
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

devbtsiviver

ORIGINAL APPLICATION No. 136/2016/EZ
&
M.A.1258/2016/€Z
M.A. No. 346/2017/E2

IN THE MATTER OF:

Subhas Datta
S/o Late Baneswar Datta,
25/1, Guitendal Lane,
PO & PS, District-Howrah,
PIN:711 101, West Bengal
O . Applicant

1. State of West Bengal,
Notice through the Principal Secretary,
Urban Development Department,
Government of West Bengal
Writers’ Bulldings,
Kolkata-700 G001.

2. Department of Environment
Government of West Bengal
Notice through the Principal Secretary,
Department of Environment,
Poura Bhavan, 4™ Floor,
FD-415/A, Sector-ll,
Salt Lake City,
Kolkata-700106.

3. Chief Executive Officer,
Kolkata Improvement Trust, [
P-16, India Exchange Place Extension, L
Calcutta-700073, A

SHYE' HARAYT P DEY

4. Ministry of Environment, Forest & Climate Change
Represented through its Secretary,
Govt, of Indla,
Indira Paryavaran Bhavan, Jorbagh Road,
New Delhi-110 003.
5. Managing Directar,
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Football Sports Development Limited,

608, I-B/2, Western Express Highway Service Road
Bandra {E), Near PF Office,

Mumbai-400051.

6. Managing Director,
Kolkata Games and Sports Pvt, Ltd.,
86 C Topsla Road,
Kolkata-700046,
Waest Bengal

7. West Bengal Pollution Control Board,
Notice through the Member Secretary,
Paribesh Bhawan, 10A, Block-LA,

Salt Lake city,
Kolkata-700098.

8. Bengal Rowing Ciub,

13/2, Baro] Road,

Rabindra Sarobar

Kolkata-700029,

9, Calcutta Rowing Club,
Kavi Bharati Saran] Road,
Rabindra Sarobar Lake,
Dhakuria,
Kolkata-700029,

|

10.Lake Club,
13/1, Baroj Road,
Rabindra Sarobar, \
Kolkata-700 029, |

11.Indian Life Saving Society (ILSS) f
Sarat Bose Road, ;
Rabindra Sarobar (Near Nazrul Mancha)

Kolkata-700029.

12.United Mohun Bagan Football Team Pvt. Ltd.
Tent Maidan,
Kalkata-700 021,
«...Respondents

COUNSEL FOR THE APPLICANT

In person

COUNSEL FOR RESPONDENTS:

Mr. Bikas Kargupta, Advocate, Respondents No. 182
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Ms, Paulshall Banerjee, Advocate, Respr.;ndents No. 3

Mr. Gora Chand Roy Choudhury & Ms. 5. Roy, Advocates, Respondent No.4
Mr. Pratik Shanu, Advocate, Respondent No. 5 |

Mrs. Arpita Chowdhury, Advocate, Respondent No. 6

Me. Sibojyati Chakraborty, Advocate, Respondent No. 7

Mr. Achinta Banerjee, Advocate, Kolkata Municipal Corporation

Mr. Prasun Mukherjee, Siliguri Chhat Puja Seva Samitl

Ms. Anamika Pandey, Advocate for Niraja Kumar
WITH

ORIGINAL APPLICATION NO,40{THC)/2017/€Z

JN THE MATTER OF:-

1.CALCUTTA CITIZEN'S INITIATIVE & ANR.
a Soclety Registered under the West Bengal
Societies Registration Act, 1961
Represented through its Secretary, Ashok Purahit,
Having its Offlce at 3, Ho Chi Minh Sarani,
Kolkata-700071.

2.Sumita Banerjee representing LAKE LOVERS’ FORUM
An Association, having Its offlce at 125, Rash Behari
Avenue, Kolkata-700 029,

lllll!..ll'Appllmnts
-Versus-

1.State of West Bengal
Through the Additional Chief Secretary,
Department of Environment,
Government of West Bengal,
Having offlce at FD-415/A, Sector-Il,
Poura Bhawan, 4'" Floor,
Bidhannagar,
Kolkata-700 106.

2.The Principal Secretary,
Urban Development Department having office
At HIDCO BHAVAN Premises,
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No. 35-1111, Major Arterial Road,
3" Rotary New Town,
Kolkata -700156,

3.The Chairman,
Kolkata Improvement Trust,
Government of West Bengal,
Having its office at P-186, India Exchange Place Extension,
Kolkata-700 073,

4.The Chalrman,
Kolkata Metropolitan Development Authority
Having its office at Prashasan Bhawan, Block-DD-1,
Sector-1, Bidhannagar, Salt Lake,
Kolkata-7000864.

5. The Chairman,
West Bengal Pollution Control Board
Having its office at Paribesh Bhavan,
10-A, Block-LA, Sector-1,
Salt Lake City,
Kolkata-700098
6.The Commilssioner of Police,
Kolkata Police Headquarters,
1B, Lalbazar Street,
Knlkata-700001,

7.The Chairman,
Central Poliution Control Board
Parivesh Bhawan,
CBD-cum-Office Complex,
East Arjan nagar, New Delhi-110032.

8.The Secretary,
Ministry of Environment & Forests,
Government of India,
Paryavaran Bhavan, CGO Complexy,
Lodhi Road,
New Delhi-110003,

Ct NID

REGH (D 152242018

9. The Officer-in-Charge,
Lake Police Station,
18, Gariahat Road {South)
Jodhpur Park,
Kolkata-700 068,

....... Respondents
COUNSEL FOR THE APPLICANTS

Ms. Bebanjana Ray Chaudhurt, Advocate
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COUNSEL FOR THE RESPONDENTS

Mr. Bikas Kargupta, Advocate for Respondents No.1,2,6&9

Ms. Munmun Tewari, Advocate for Respondent No.3

Mr. Sibajyotl Chakrahorty, Advocate for Respondent Na.5

Mr. Surendra Kumar, Advocate for Respondent No.7

Mr. Gora Chand Roy Choudhury, Advocate and Ms. Subarna Roy,
Advocate for Respondent No.B

PRESENT:
Hon'ble Mr. Justice S.P.Wangdi, Judicial Member
Hon'ble Prof. {Dr.} P. C. Mishra, Expert Member

Reserved on: 12.10.2017
Date of Judgement: .11.2017

1. Whether the Judgment is allowed to be published on the
net? Yes

2. Whether the Judgment is allowed to be published in the
NGT Reporter? Yes

JUDGEMENT

PROF. (DR.) P.C. MISHRA, EM

Both the applications were taken together as the issues

raised are identical in nature.

0.A. 136/2015/EZ

1. This application was preferred by Mr. Subhas Datta, a social
and environmental activist, being concerned by the potential
threat to the environment of the Rabindra Sarobar Lake and its

surrounding due to football matches held during night time and

-
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other social activities including activities of the clubs located in

the premises of Rabindra Sarobar Lake. .

2. It is the case of the Applicant that Rabindra Sarobar Lake
is a unique waterbody and one of its kind located in the city of
Kolkata and is a home to several varieties of fish. The lake is also
visited by different migratory birds during the winter season when
they nest and breed, Considering its ecology and rich biodiversity,
the lake has since been included in the National Conservation
Programme (NSP} and National Lake Conservation Plans{NSCP) of

Ministry of Environment, Forest and Climate Change.,

3. The Applicant raised serious questions on the likely
impact of the Indian Super League (ISL), the foatball tournament,
being held during night time at Rabindra Sarobar Stadium,
Kolkata, located in close proximity to the Sarboar lake, on the
environment, biocdiversity of Lake area, air and noise pollution
etc. Being prima facie satisfied on the likely adverse impact of the
ISL matches to be held during night time on the Lake
environment, we directed constitution of a five-member Expert

Committee consisting of the following eminent Scientists and

environment based on a prescribed TOR:-

KOLRATA

SHYALT NARAYF N PANDEY
REGN NO 1322412018
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“i) Dr. AK.Sanyal, Chairman, West Bengal Stale Qio-Diversity Board,
Kolkata, who shall head the commitlee as its Charrman.

il A Professor of Engineering from 11T, Kharagpur or such other
experts from the WIF, who has the requisite knowledge on the
subject to be nominated by the Birector, HT, Kharagpur.

- Member

W) Sr. Scientist/Sr. Environmental Engineer, CPCB, to the nominated
by the Regional Head of the Board . -
Member

lii) Sr. Scientist/Sr. Environmental Engineer, State PCB, to be
nominated by the Head of the State Board.

/i = Member
Iv} 5r. Sclentlst from NEERI, Reglonal Office, Xolkata to be nominated
by the Regional Head of the institute. - Member
4, The Committee was directed to examine the likely Impact on the

followlng terms of reference after visiting the spot and interacting with the

organlzers, applicant and other Interested citizens:-

A. Probable impact of the activitles in the Rabindra Sarobar stadium during the nights
connected with the I1SL matches with specific reference ta the follawing :-

i) Physlcal environments (alr, water and land);

W) On bio-diversity of the lake envirocnment;

1] On the migratory birds visiting the area and nesting of the Arian
treatures;

B. Praventive measures, if any, that can significantly reduce the Impact if the activities
are allowed to be undertaken -Suggestions.

C. Whether the activitles Itke I1SL matches should be allowed during night time in the
fabindra Sarobor Stadium considering its locatlon.”

5. The Expert Committee submitted its report on 26.09.2016. The
committee in its report agreed with the applicant that the events such as
ISL matches should be subject to regulations framed after canducting a
detailed study on Environment Impact Assessment in the lake area and
after ensuring that adequate preventive measures are put in place. The
report of the Expert Committee including their observations on air, water
and land environment of the lake including the residence and migratory
birds, suggested preventive measures and general recommendation have
been placed on record in our order dated 10.11 2016. However, at the

cast of repetition, we reproduce the suggestions on preventive measures as
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General recommendations which read as  such:-

* supgestions on praventive measures :

The commitiee recommends the following measures to be complied with by the

organiser(s):

1.

2,

3.

10.
11.

12

13

The organiser will ensure that no provisions of environmental laws (Alr,
Water, Nolse Pollution as well as Hazardous, Solid and Plastic Waste
Management Rules 2016) are violated during the entire event.

To ensure that load of pollution is not so much as to alfect the
biodiversity.

No garbage is dumped In the sarovar, Proper collection and disposal
system of garbage In the stadlum to be maintained.

Proper system for solid waste collection, transport and disposal In the
stadium to be maintained.

To ensure no waste Including plastic is dumped In the Rabindra Sarovar
Lake and susrounding area.

Al buliding materfals should be removed from the stadlum site to
prevent air pollution due to building materials becoming air borne.
Modern technology 1o be used to minimise spillage of light outside the
stadlum, The committee recommends that the organiser should flx black
colour screens around the upper tier of the gallery at a height of above
10 meters to prevant spillage of light on the surrounding trees and
towards the sarovar.

The sound system/PA system should only be used for announcement
purpose within the Rabindra Sarovar stadiumn complex and the nolse level
of the sound system should be maintained as per the ambient standard,
No loudspeakers should be installed outslde the stadlum,

Dlsk Jockey (D) and fire cracker should not be used during the match
days.

No body would be allowed to use burning Mosal.

Green (silent) Diesel Generator {DG} Set{s) complying with the prevailing
regulations of Ministry of Environment & Forests {MOEF}, Govt. of India
should only used.

The pathways for exist and entrance of the viewers would be barricaded
on both sides, so that the people cannot enter the park and sarovar areas
and damage the eavironment,

To check the autemobile pollution only the cars of the VIPs, Palice,

Organisers and others of special importance, will be parked in the parking
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Zone. All others will not be allowed to park within 500 meters around the
sarovar.

14, Environment frlendly arrangements for.collection and disposal of plastic
materials, solid and liguid wastes and other wastes are to be made,

15. water sprinkling need to be done for settling of dust particles”.
The Committee also recommended that the Tribunal may consider
allowing ISL matches to-be held durlng night time in the Rabindra Sarobar
Stadium with strict adherence to the rules and suggestions made in the

report,

6. Consldering the report of the Expert Committee we permittad the
organisers to conduct tSL matches durlng 2016 with strict adherence to the
suggestions and general recommendations of the Committee. In our order
dated 28.09.2016 additional restrictions were imposed on use of
floodlights, parking of vehicles, buses or taxies, use of audio system ate. In
order to ensure such compliance, we directed various authorities including
Commissioner of Police, Kolkata to oversee the event and ensure strict

compliance of the measures suggested by the Expert Committee,

7. The Respondent No.6 filed M.A. No. 1266/2016/EZ seeking
maodification of our order dated 28.05.2016 by granting certain relaxation
to play speclal music before, during and after the match during conduct of
semi final match. After hearlng the Learned Counsel for the parties and the
Applicant, we allow the prayer on the following conditions:-

“i} Special muslc shall be played for 30 minutes before the match and for 10

minutes each during the interval and at Lhe end of the match as prayed for.

i} The sound decibel shall be restrictad to the permissible limit.

i) State PCB shall furnish the permissible sound limil to the respondent No. 6

by to-morrow l.e, B.12.2016.
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) The organisers of the maich shall ensure that 'sound limiter’, a dewice
to control the limit of sound, is nstalled in the PA systems. If such device is not
avallable in the market, endeavour shall be made to ensure that the limit

prescribed by the State PCB is maintained.

v) It shall be the responsibility of the State PCB to ensure that these
directlons are complied with”.

a. Similar relief as described above and in paragraph 6, was granted to
United Mohun Bagan Football Team Pvt. Ltd., the Respondent No.12 permitting

them to conduct the football matches on the following conditions:-

] Only | League matches shall be permitted ta he held in the
Rablindra Sargbar Lake Stadlum during nights.
i) The undertaking given by Mr. Jishnu Saha, Ld. Sr. Counsel on

behalf of the applicant In the MA shall be strictly followed.

KO‘-‘-\N;\ ) KIiT and the Kolkata Police shall ensure strict compllance of the
a1 \"E\' ¥ n;"\‘DEY

terms and cenditions set out in our order dated 28.9.2016.

v) Henceforth no events [lke the present one or that of ISL nor
any other mega events like crickat and football matches shall be

permitted to be held In the Stadium at nights until final arder is

passed in the OA."”
8,  The Applicant, Mr. Datta, had also filed another Application, O.A. No.
136/2015/EZ raising environmental issues of North Bengal including the
precarious conditions of river Mahananda due to illegal encroachments by
people and even by Govt, respondents providing temporary roads over the
river during Chhatpuja. Before Chhatpuja festival of 2016, the Applicant
drew our attention to varlous photographs of Mahananda river flowing
through Siliguri town in North Bengal to illustrate the enormity of pollution
caused by flowers and other puja wastes thrown to the river after
Chhatpuja as well as construction of temporary bamboo bridge across the

river thereby causing the river to almost change its course. On a perusal of
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the various photographs and the facts referred to by Mr. Datta, we found
that the issue is of grave concern requiring urgent attention of the
authority., Mr, Datta had also brought to our attention to the guidelines,
more particularly clause 3 issued by the West Bengal Pollution Control
Board vide Memo No. 242/4K-01/2015 dated 03.09.2015, which reads as

under:-

"3, Worship material like flowers, vastras (clothes}, decarating material
{made of paper and plastic) etc. should be removed before immersion of
idols. Blodegradable materlals should be collected separately for
recycling or composting. Non-blodegradable materlals should be
collected separately for disposal in sanitary landfills. Clothes may be sent
to local orphan house{s)”

Consldering the facts and clrcumstances stated above we Issued

some directions for organising Chhat Puja In river Mahananda at Siliguri

tausing negligible/no damage in river ecosystem,

10. Mr. Datta also pointed out that the Rabindra Sarobar Lake at Kolkata,
a water body under the National Lake Conservation Scheme, is also
threatened due to throwing huge quantities of puja waste materlals
including plastic bags for which we directed the Kolkata Improvement
Trust, the custodian of the lake not to permit the Chhat Puja at any place in
the Rabindra Sarobar lake and its surrounding. However, Ms. Paushali
Banerjee, Ld. Counsel for Kolkata Improvement Trust {KIT) on mentioning
on 3" November 2016, exprassed grave urgency to hear her case as Chhat
Puja, which has been prohibited by our order_to be held in Rahindra
Sarobar Lake, was at the very threshold and preparation for organising such

event had already reached an advance stage. Secondly, the change in
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venue at short notice would be impractical causing administrative

difficulties and problems of law and orders.

11, One M.A. 1214/2016/EZ was filed on behalf of the Kotkata Municipal
Corporation with the principal prayer of permitting the Chhat Puja festival
In Rabindra Sarobar Lake in 2016 outlining certain measures taken by them
for prevention of pollution of the water body. After considering the entire
matter carefully and upon hearing the Ld. Advocates we deemed it

expedlent to modify ocur order dated 1.11.2016 as follows:-

“Order of complete prohibition of performing Chhat Puja and rituals
connected therewith in the Rabindra Sarobar lake stands withdrawn allowing the

Puja to be parfarmed for this year on the following terms and conditions :-

[} Since the rituals of Chhat Puja to be performed require access to water,
we direct that Ghat like arrangement be made on the bank of the Lake to
make it convenlent for the devotaes.

1] The place for performing Puja shall be at a designated area sufficient for
accommodating the devotees who shall not he permitted to go beyond
such area,

i) Within such designated area, barricades shall be erected either by split
bamboo or by providing netting not more than 3 ft. in the lake from its

: bank,

'[r v} All rituals and offerings shall be restricted to this 3 ft area and offerings
shall not be permitted to be thrown into the lake beyond the barricade.

v) Carrylng of plastic bags/carry bags shall be strictly prohibited.

vi) Bursting of crackers of any kind and use of public address system by the
devotees shall not be permitied.

vil) The concerned authoritles of KMC and KIT may use Public Address system
the sound of which shall be maintained within permissible decibel limlts.
This is being permitted considering the necessity of the authorities in
making announcements of the necessity of the devolees to adhere to the
stipulations and also to meet emergency situations.

viij  The KIT and KMC shall provide sufficient number of bio-tollets to cater to
the need of the devotees to avoid open defecation and urination on the

lake side and the pork.
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0} The ceremony from its commencement to its culmination sholl be
supervised and monitored by the KMC and KIT in coordinatlon with each
other.

x) The entlre function from lis beginning on the first day to Its end on the
last shall be video-graphed.

xl) The PCB shall monitor the water quality and ambient air quality before,
durlng and after the Chhat Puja. A compliance report be fifed on or
before 29.11.2016.

X}  We make It clear that it shall be the responsibllity of the KMC and KIT to
remove all Pufa materlals thrown into the water body within the
barricades at the designated place twice a day,

xiit) it Is needless to state that KMC and KIT shall werk In coordination with
each other to ensure smooth administration and implamentation of
various works relating to Chhat Puja at the Rabindra Sarobar [ake.

xiv}  Complianca reports shall be filed by them on or before 29.11.2016.

xv}  Commissloner of Kolkata Police shall coordinate with the KMC and KIT

| and ensure compliance of our directions and for maintenance of law and

order.

it Is also needless to state that for smooth implementation of regulations
and rules or orders, publlic awareness Is an unavoldable necessity. For this reason,
certain funds are earmarked for publicity, In such view of the matter, since the
entlre responsibllity of holding Chhat Puja rests on the Kolkata Municipal
Corporation and the State, we would direct the KMC to take up aggressive public
awareness programme with regard to above directions. This may be by distribution
of pamphlets, making announcements through varlous FM radlo channels, All Indla
Radlo, TV channels and by Issulng Instructions to the concerned ward
commissioners,d etc.
The KIT, on Its part, shall also take up the responsibility of publicity separately
from the [lirst day of the Puja for ensuring strict compllance of the above

directlons,”
12. In our order dated 28.05.2016 we had inter-alia expressed that
whether or not events such as ISL matches should be allowed in the
Rabindra Sarobar Stadium in future would be finally decided after we
receive further inputs after a detailed EIA studies of the Lake Environment.

Accordingly, we decided to hold a consultative meeting among the
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stakeholders to decide on constitution of an Expert Committee to

undertake EIA studies and areas to be covered for such study.

The Consultative Meeting held on 12.1.2017 was attended by
the following members where a draft proposal prepared by us was

circulated and contents were deliberated:-

1. Chalrman, WBPCB

2. Chairman, State Blo-diversity Board, West Bengal
3. Director, Zoological Survey of India, Kolkata

4, Director, Botanical Survey of Indla, Kolkata

5. Head of the Regional Offlce of CPCB, Kolkata

6. Head of the Regional Office of NEERI, Kolkata

7. Secretary, Kolkata improvement Trust

8. Mr. Subhas Datta, Applicant

Second round of the consultative meeting was held on 25.01.2017

which  deals with constitution of committee and area of study which is as

under:-

“ In view of the above, Expert Committee is constitutad with the
following members with Dr. A.K.Sanyal, Chairman, West Bengal State Bio-Diversity
Board as Chalrman of the Expert Commlttee and Mr. Ashoke Kr. Das, Secretary,
KIT as its convenor :

1. Or. AK.Sanyal, Chalrman, West Bengal State Bio-Diversity Board-
Chalrman of the Committee

2. Dr. Ujjal Kumar Mukhopadhyay, Chief Sclentist, WBPCB.

3. Dr. Anirban Roy, Research Offlcer, West Bengal State Blo-Diversity Board.

4. Mr. Rajib Gogol, Scientist ‘D’, BSI

5. Dr. Rita Saha, Sclentist 'D’, CPCB, Kalkata

6. Dr. Deepanjan Majumdar, Sr. Sclentist, Natlonal Environment Engineering
Research Institute {NEERI}.

7. Dr. S..Kazmi, Sclentist, 251, Kolkata

8. Mr. Ashoke Kumar Das, Secretary, KIT-Convenor

We leave |t open for the Expert committee to co-opt any other member
or members from the institutions from where the experts have been nominated
who, in their opinfon, would render assistance in undertaking the work.

A. The area of studies have been set out as undar :
1. Listing of plant and arimal species from the aquatic body (bath from
primary and secondary sources),
2. List of plant {tree, shrub and herbs) and animal species from the land
{both from primary and secondary sources).
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3. Listing of migratary birds and animals {both from primary and secondary
sources).

4. Classification of existing animals and plants according to “schedule”
under Wild Life Protection act, 1972,

5. Ambient Air Quality monitoring including noise level.

6. Water quality based on CPCB classification of “designated best use”.

7. HNutrients {Phosphate, Nitrate) and heavy metals {Hg, As, Cd, Pb) quantity
in the water,

8. Lake sediment characterlstics Including nutrient {phosphate, nitrate} lead
and heavy metals {Hg, As, €d, Pb) quality.

9, Trophic status of the Lake {to find out whether the lake is in Gilgotrophlc,
Mesotrophic or Eutrophic stage based on qualltative [colour, presence of
hydrophytes) and quantitative {oxygen profile, algal diversity and
dominance) studies.

10. Methodology for collection of samples {minimum No. of samples and
sampling locatlons) and analysis will be as per recommended standards
ta be decided by the Committee.

'\, Impact Assessment

i Probable Impact on anthropogenic actlvitles undertaken In Rabindra
Sarbobar Lake and stadlum, particularly due to organisation of mega events
like cricket and football matches with bursting of fire crackers and emission
of high Intensity nolse, night lighting, organising chhat Puja and picnic
parties, activities of varlous clubs existing in the premises, movement of
large number of vehlcies in the park area etc. on ecology, blodliversity and
poliution of the lake environment.

It has also been declded that while the studies In items No. 1 to 4 under
A above shall be carried out by the 25I, 851 and West Bengal State Bio-diversity
Board, studies in lems No. 5 to 9 under A shall be conducted by the expert
members of the Committee belonging to NEERI, CPCB and the State PCB,

It Is open to the Commitiee to undertake any other related studles as
they may deem it necessary, fit and proper.

it has been agreed that the studies shall be completed within two
months at the end of which the Committee shall prepare the EIA report
contalning quantitative and gualitative data Including figures, photographs,
relerences etc. within 15 days thereafter. The respective Institutions shall
provide the scientific, manpower and library support to the Commitiee and KIT
shall coordinate the activities and provide other logistlc support and prepare
adequate coples of the report for submission before the Tribunal within 15 days
of the preparation of the report by the Committee”.

In the meanwhile, an Application, Calcutta Citizen's Initiative and

Anr. Vs, State of West Bengal & Ors. , was transferred from Hon'ble

Calcutta High Court to the NGT, registered as O.A. No. 40(THC)/2017/€Z. It

is afleged in this application that there is a proposal to construct a temple

within the Rabindra Sarobar Lake area by Kolkata Metropolitan
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Development Authoritv: Although this was strongly denlied by Ms. Paushali
Banerjee, Ld. Counsel for KMDA on instruction, we prohibited the
construction of any such temple in Rabindra Sarobar Lake area nor any
extension of the existing religious or other institutions. Subsequently both
the OAs, O.A. 136/2016/EZ and O.A. No. 40(THC}/2017/EZ was heard

together as issues common to both the OAs are involved.

14. On 13" October 2017, Mr. Subhas Datta sought for an
appropriate directlon on organisation of Chhat Puja in the Rabindra Sarobar
Lake as It is at the threshold. It was mentioned by him that the Expert
Committee recommended not to organise Chhat Puja in Rabindra Sarobar
lake or such other activities in view of the adverse impact on lake

environment.

15. On 16™ October, 2017, Mr. Feroze Edulazi, Ld. Advocate appearing
with Mr. Ashok Prasad on behalf of Bihar Nagarik Sangh filed M.A. No.
330/2017/€Z with a prayer to permit the petitioners to perform “Chhat
Puja” rltuals in the Rabindra Sarobar Lake in terms of the guldelines Issued
vide order dated 3.11.2016 in 0,A.136/2015/EZ. The report of the Expert
Commiittee on the effect of ‘Chhat Puja’ festival and picnic being held in the
lake premises Is disparaging and there Is clear cut recommendation not to
hold such events In the lake premises, However, Mr. Feroze Edulazi, Ld.
Counse! for the M.A. applicant would submit that people ought to be
sensitized first and then only imposition of restriction should follow. It is
undisputed that people at Jarge were aware of our order passed last year as
those are in public domain where we made it clear that further holding of

festival and rituals would not be permitted in the lake and its premises.

115



l.Ei. Considering the fact tha-t the ‘Chhat Puja’ of the year is lr:eing held
after 10 days, i.e., on 26™ & 27": October, 2017 in the Interest of justice, we
deemed it appropriate to allow the festival and rituals to be held this year
on 26 evening & 27"™ morning as a last chance subject to the conditions
imposed vide order dated 03.11.2016 in O.A. 136/2015/EZ as undertaken
by Mr. Feroze Edulazi, Ld. Counsel for the Applicant In the M.A., They were
further directed to restore the conditions of the water body as It was
before commencement of the festival and not to carry flowers, fire
crackers, musle and PA system into lake premises and not to indulge in any

activity or activities which are not essentlally part of the rituals.

17. On 14/11/2017 PCB, KMDA and KMC filed their respective reports
of compliance. Although none of these respondents have mentioned any
infraction/non-compliance of our order, we are not happy with the way the
Chhat Puja was erganized in Rabindra Sarobar Lake, We have also read
various newspaper where non-compliance of the conditions prescribed by
us Including throwing of flowers & plastics tc the Lake, playing of DJs and
bursting of crackers in the Rabindra Sarobar Lake during Chhat Puja events

ware reported.

We have also perused the affidavits filed by the Respondents No.
9810, l.e., Calcutta Rowing Club and Lake Club Ltd. respectively with some
suggestlons on the report of the Expert Committee. We have also taken

note of the affidavit filed by The Bengal Rowing Club, Respondent No. 8 in

response to M.A. No. 1258/2016/€Z. /—:":‘th

O)
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18. Coming to tr;e report of the Expert Cummittée, we have scrupulously
examined the_repnrt and in our considered opiniton It Is a very good
research based report covering all the areas prescribed therefor and will
serve as an excellent document for educational and research institutions.
We have thus no hesitation in accepting the entire report and the
recommendatlons contalned therein, which shall form part of our order as

annexure,

Considering the entire facts and circumstances adverted to above,

we deem it appropriate to issue the following directions:-

(i)  The KMDA, which Is the custodian of the Rabindra Sarobar
Lake shall prepare a DPR for implementation of the
recommendations under “Flora and Fauna, water quality of
the Sarovar {Lake) and Lake sediments & sub surface soil “in
consultation with experts from Botanical Survey of India,
Zoological Survey of India, the State Biodiversity Board and
Water Resource Department, Govt. of West Bengal. The DPR
that would include the cost estimates of the project and a

time line for implementation of the Recommendation shall be

filed in the Registry within six months from hence but not later

than the first week of May 2018.

(i} While night time matches/tournaments shall be strictly
prohibited in the Rabindra Sarobar Stadium, day time activities
may be permitted bul without bursting of fire crackers and

with regulated sound ntensity and regulated traffic.
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(iv)

(v

{vi)

(vii)

A~

19

Performance of any Puja, community plcnic or organisation of
other soclal events in and around the Rabindra Sarobar Lake

shall be strictly prohibited.

There shall be no new construction or extension of existing
building without the leave of the Tribunal. However, repalr
and renovatlon under the supervision of KMDA shall be
permissibie including reconstruction of existing boundary
walls of the Lake Club Ltd. that have collapsed but without

creating opening on the Lake side.

The KMDA shall Introduce nominal fee for entry to the Lake
with provision of free entry pass to the morning and evening
walkers. This entry pass shall carry the photograph, age and
address of the person. This shall be decided within two

months, i.e., 4" January, 2018.

The KMDA shall frame guidelines for operation of the clubs
located in the area in question considering the
recommendations of the Expert Committee and periodically
monitor the activities of the clubs to ensure complianca. The
KMDA shall ensure that the ciubs do net have direct access to
the lake area from its premises and are separated by walls, if

not already existing, with entries away from the Lake side.

For implementation of the other recommendations, a detailed

phase-wise Action Plan with time line shall be prepared by
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KMDA. The Action Plan shall be filed in the Registry within

two months, i.e., 4" January, 2018.

{vill) We also direct the West Bengal State Pollution Control Board,
to constitute an Editorial Committee consisting of at least
three experts for editing the EIA report submitted by the
Expert Committee. Dr. Kalyan Rudra, Chairman, West Bengal
Pollution Control Board, who shall be an additional member as
the Chief Editor. After It is edited, the EIA Report shall be
published in a book form by the State Pollution Control Board
and incorporate therain acknowledgement of the contribution
of the expert members who have prepared the report. A
reasonable price may be fixed for the book to recover the cost
of the publication and also to make it affordable for the
students, research workers and other interested persons and

for libraries of educational and research Institutions.

With the above observations and directions the O.A. No.

136/2016/EZ and all connected M.As stand disposed off.

O.A, 40{THC)/2017/EZ

Since Issues raised In this O.A. are identical to the ones in 0.A. No,
136/2016/EZ, the order passed in O.A. No. 136/2016/EZ shali be

applicable in full force in this 0.A, also,
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Both the 0.As stand disposed off,

No order as to costs,

----------------------------------------

--------------------------------------------

Prof.(Dr.) P.C. Mishra, EM
KOLKATA

DATE: 15" November, 2017



OFFICE OF THE ESTATES MANEGER 121
E&AM SECTOR, KMDA. Kolkata -

15T FLOOR, UNNAYAN BHAVAN, Metropolitan
SALT LAKE, KOLKAAT-700091. Development
Authority
Memo No. 342/1/EM/LXXTV/KMDA-14A/2023-24 Date: - 12.03.2024
To,
The Director, _A NN DRANR -7 B .

Calcutta Entertainment Club Foundation, )
¢0/116, Haripada Dutina Lane, Near Old Better High School,
Calcutta-700033.

Sub:- Allotment of KMDA land on rental basis measuring an area 98 (Ninety Eight) Kafhas
approx. to Calcutta Entertainment Club Foundation at Rabindra Sarobar on “as is where is” basis.
Reference (A) i. Your letter CECF/KMC/01/23 dtd. 07.07.2023 &
ii. Your Letter no, Nil dtd 07.01.2024.
(B) Approval of Hon’ble Chairman, KMDA dtd. 12.03.2024.

Sir, .
I am direcfed to inform you that, your prayer for allotment of land for cricket training at
Rabindra Sarobar has been considered and duly approved by the Competent Authority of KMDA.
Rental charge on monthly basis for allotment of land measuring about 101m X 65m iLe. 98 (ninety
cight) Kathas is evaluated to Rs. 8311/- (Rupees Eight Thousand Three Hundred Eleven Only)
including GST. This monthly rental charge is effective from 15.03.2024 and will remain valid upto
31.12.2027. The next revision of rent will be made on 01.01.2028 with escalation of 10% as desired
by the Competent Authority of KMDA.

In case of preparation/creation cricket pitch you have fo pay additional Rs. 3,000/-
{Rupeces Three Thousand only) per pitch per year.

Possession of ground will be handed over on 15.03.2024.

Rent agreement will be executed for a period of 10 years i.e. upto 31.12.2032 and further
renewal will be as per decision of the Authority.

. Other terms & conditions:- _

1. KMDA allotted land should be used by the agency as per measurement drawing. On
physical verification if it is found that the actual measurement differs from our aforesaid
record then the rental amount will be adjusted in the next bill.

2. The ground is to be under occupation of the allottee during the day between 6am to 6pm.

3. KMDA reserves the right to cancel or terminate the rental agreement without assigning any
reasons thereof at any point of time,

4. No temporary or permanent structures are to be constructed on the allotted land.

5. Allottee should take permission from KMDA before organmizing any type of activities
beyond their routine activities. KMDA may or may not grant the permission in view of the
guidelines as framed by the Hon’ble NGT/ or any other Hon’ble Court or Authority.

6. All activities to be taken up pertaining to the prevailing rules and regulations within
Rabindra Sarobar premises.

In this connection, you are requested to pay a rent of Rs. 78,955/- (Rupees Seventy Eight Thousand
Nine Hundred Fifty Five only) including applicable 18% GST Le. (Rs. 8311/~ X 9.5 months) for the .
year 2024 within 15 days after receiving this letter, through NEFT/RTGS in the following bank
account of KMDA and intimate this office:-

Bank details :- : e
Account Holder :- KMDA A/c ESTATES SCHEMES. /'/( A ﬁ”)
Bank Name : HDFC Bank Ltd. Branch : Sector-11, Salt Lake.

A/C No. : 50100523623571 IFSC :- HDFC0000277. aL-
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In casc of delay payment @6.25% intercst per annum will be charged over thie demand amount. &

)
i

The rental agrecement will be exccuted between KMDA and Calcutta Entertainmeont Club
Feoundation ouly after receiving the payment of yearly rent.

You are requcsted to pay the next yearly rent within 15 days of January, 2025.

2

Estates Manager,
E&AM Sector, KMDA

Memo No. 342/1/1(9)/EM/LXXIV/KMDA-14A/2023-24 Daic: - 12.03.2024
Copy forwarded for information to:-

The CEO, KMDA.
The Secretary, KMDA.
The Special Secretary, KMDA.
The OSD to the Hon’ble Chairman, KMDA.
The Advisor, KMDA.
The Chief Engineer, E&AM Sector, KMDA.
The Sr. Law Officer, KMDA.
\,SXE'he Deputy Secretary, KMDA (KIT Wing)
9. The Superintending Engineer, CRS Circle, E&AM Scctor, KM])A.
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Upon Mentioning

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Miscellaneous Application No.09/2019 (EZ)
IN
Original Application No. 136/ 2016 (EZ)

Kolkata Municipal Development Authority Applicant(s)

Versus

‘SubhasDutta&Ors. _'Respondent(s)

i

Date of hearing: 21.10.2019

".

e,

: CORAM: HON'BLE MR. JUSTICE E. P, WANGDI, JUDleA‘L_ME_EM_BER
HON'BLE DR. SATYAWAN SINGH GARBYAL, EX;E_!;_R"B.{}!EMBER
e

Foz _ﬁppellant (s): s, Paushali Bane;:je;,:’i"\dvocg:ie

[
For/Respondent(s): None S

Rz’

ORDER ”~
1: Thisimatter has been tZikcn up on being me.h'tii;hed by Ms.
. Paushali ‘Banerjeei learned coux{iseliﬂfbj_: " the Kolkata
: IMumCLpai Development Authority (KMD?\) Notice stands
dispensed with as the matter has already been considered

earlier.

2. By this application clarification has been sought for on behalf
of the KMDA as regards directions on the Monitoring

Committee to oversee compliance of the directions of the




Tribunal and statutory provisions in relation to the

RabindraSarobarLake.

In M.A. No. 65/2019, we had constituted a Committee for the
specific purpose of going into the question of violation of the
order dated 15.11.2017.Vide order dated 09.04.2019the
Committee was to be headed by the Chief Secretary,
Government of West Bengal with memberscomprising of Senior
Officer from the Department of Environment, West Bengal,
CEQ, KMDA, Commissioner of Police and District Magistrate

as members.

o

It is clarified that this Committee shall also act as the
Monitoring Committee for overseeing compliance of the
direction of the Tribunal and the provisions of the relevant
statutory provisions in respect of the RabindraSarobarLake.
This order shall be in furtherance of the original order dated
15.11.2017 passed in O.A. No. 136/2016 (EZ). It is made
clear that this Committee shall supersede all other
Committees including the Committee constituted under the
orders of the High Court before the case was transferred to the
Tribunal. This, of course, shall not affect the expert body

constituted in the judgment dated 15.11.2017.
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S. Copy of this order shall be transmitted to the Chief Secretary,
Government of West Bengal and other Members of the
Committee referred to above.

6. M.A. No. 09/2019 (EZ) stands disposed off.

S.P. Wangdi, JM

b Dr.Satyawqx'S&h Garbyal, EM

| “27stQctober, 2019
M.A. No. 09/2019 [EZ)
avt

¢
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' CALCUTTA ENTERTAINMENT CLUE FOUNDATION

The Secretary,
Koilkata Metropalitan Develop
Unnayan Bhavan,

Salt Lake, Kolkata - 700091.

Sub: building a professional ground o7 tricket and football coaching for the
underprivileged.

Ref: Your letter having reference Memo No. 343/1/EM/LXXIV/KMDA-14A/2023-24.

Respected Madam,

We are a non-profit organisation dedicated to preserving and enhancing the
sporting culture of Kolkata. As members of the entertainment industry, we have
received immense love and support from the people of this state. It is our heartfelt
belief that it Is now our turn to give back to the community that has embraced us so
warmly.

With the support of our peers in the industry, we have farmed this organisation to
promote sports and create opportunities for underprivileged children. Our goal Is to
develop a premier sporting facility that will serve as a nurturing ground for

future athletes. To further this cause our vision to achieve the same are as follows:

g

;;

i

0.0 No. LI?..& (=150 E2AM 1 KMDA

Date ...

1. Our primary objective is to lease this ground and transform it into a state-of-the-
art sporting facility. We aim to, promote cricket and football among children from
underprivileged backgrounds. By providing professional coaching and necessary
resources, we will help these young athletes develop their skilis and pursue their
dreams. Members of our industry will actively participate in this initiative, offering
mentorship and support.

2. Regular talent hunt camps will be organised in various districts to |dent1fy

promising players. Our esteemed panel of coaches and spotters will W‘ﬂ'ﬁ‘ ,?

/O
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CALCUTTA ENTERTAINMENT CLUB FOUNDATION
| CIN: US8900WB2023NPL263022
60/116, Haripada Dutta Lane, Kolkata - 700033

deserving children receive free training and guidance. Initially, we will support up to 20
children per year and gradually increase this number as we expand.

3. Our mission includes identifying talented children from underprivileged
background and offering them training under specialised coaches. Our team will conduct
talent camps across the state to scout for potential athletes and sportsman. Selected
children will then receive comprehensive support and training at our facility from
professional coaches and mentors.

4, Beyond training, we will help these children secure placements in top
professional clubs in the city and state, providing them with pathways to a greater
careers in sports.

5. ' All'selected children will receive free coaching to enhance their sporting abilities.
The foundation will cover all expenses related to their treining, including equipment,
travel, and any other necessary costs. All the expenses will be provided by the
foundation from its own resources and member contributions.

6. We as an organisation believe that women hold an important position in our
society and promoting the sporting culture amongst them will be another initiative that
we intend to embark. Qur selected kids will include a certain percentage of young
women enthusiasts who would like to take either football or cricket as a sporting career.
7. We will make arrangements for four cricket pitches and a mini football ground
along with year-round practice facilities, ensuring continuous training opportunities.

8. We intend to first clear the ground of all the garbage and rubbish that has
accumulated due to human dumping of the same.

9.  Thereafter we shall clear the ground of all unwanted “Jungiee” grass and
undergrowth. Post this we intend to bring in high quality soil to be laid on the ground
and even out the ground throughout the said premises without cutting down a single
tree or changing the nature of the greenery.

10.  After this process we will lay imported high quality grass throughout the ground
and we shall engage professional grounds-man to make this ground lush green for the
sporting activities mentioned above.

11. Wealso intend to hire round the clock grounds-man who will maintain the
ground throughout the year and watering, pruning and planting frésh grass will be one

\
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CALCUTTA ENTERTAINMENT CLUB FOUNDATION

CIN: U88900WB2023NPL263022

60/116, Haripada Dutta Lane, Kolkata - 700033

of the many tasks that will be ensured to maintain the high quality of greenery in the
surrounding area.
12,  Apart from the above we also intend to beautify the area by planting new trees

on the periphery of the entire ground with the necessary permissions of the KMDA and

other authorities and custodians of the lake premises.

13.  Ourentertainment fraternity is an integral part of our endeavour and without
their support such @ mammoth task will be incomplete. Hence encouraging our
members to take up sports and keep themselves mentally and physically fit from our
busy schedule in life is another objective of our organisation. -

Médam, we are committed to maintaining the ecological balance of the area and
enhancing lts beauty for the benefit of all. With the support of KMDA and the local
people, we believe we can create a positive impact on our society. We hereby assure
you that we shall adhere to all norms and regulations laid down by the KMDA, Green-
bench or any court of law that are now existing or may come into force in the future.
We are also herein submitting our company’s Article and Memorandum for your kind
perusal.

Thanking you,
Yours truly,

CALCUTTA ENTERTAIMMENT CLUB FOUN

I;%TION
Indhasish 0y

Direclor 7

Indrasish Roy
(Director)
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre
Cerlificate of Incorporation

[Pursuant to sub-section (2) of section 7 and sub-section (1) of section 8 of the Companies Act, 2013 (18 of 2013) and rule
18 of the Companies (Incorporation) Aules, 2014)

| hereby cerify that CALCUTTA ENTERTAINMENT CLUB FOUNDATION is incorparated on this TWENTY THIRD day of
#Uli;lgj i 5?1 ﬁ-{OUSAND TWENTY THREE under the Companies Act, 2013 (18 of 2013) and that the company is Company
m y shares

The Corporate Identity Number of the company Is US8900WB2023NPL263022 -
The Permanent Account Number {PAN} of the company is AALCC1214E*
The Tax Deduction and Collection Account Number (TAN) of the company is CALC13960C*

Given under my hand at Manesar this TWENTY THIRD day of JUNE TWO THOUSAND TWENTY THREE

Signhature, Verified

Dgitally signe 4

OS MINISTRY &F CORPORATE
AFFAIRS 10

Date: 2023.06.@ 10:30:58 IST

SHEETAL KUMARI

Assistant Regislrar of Companies/ Deputy Registrar of Companies/ Registrar of Companies
For and on behalf of the Jurisdictional Aegistrar of Companies

Registrar of Companies

Cenlral Reglstration Centra

Disclaimer: This certificate only evidences incorporation of the company an the basis of documents and declarations of the
applicant(s). This certificate is neither a license nor permission o conduct business or solicit depasits or funds from public.
Permisslion of sector regulator is necessary wherever required. Registration status and other details of the company can be
verified on mca.qov.in

Malling Address as per record available in Registrar of Companies office:
CALCUTTA ENTERTAINMENT CLUB FOUNDATION 3 \
60/116,Haripada Dutta Lane, Tollygunge,Kolkata, Kolkata-700033, West Bengal ‘

*as issued by Income tax Department



135

e - g -

Licence under section 8(1) of the Companies Act, 2013

[Pursuant to rule 20 the Companies (Incorporation) Rules, 2014)

Section 8 Licence Number 145372

WHEREAS it has been proved to my satistaction that CALCUTTA ENTERTAINMENT CLUB FOUNDATION, a person or an
assoclalion of persons to be reglistered as a company under the Companies Act, 2013, for promoting objects of the nature
specified in clause (a) of sub-section (1) of section 8 of the said Act, and that it intends to apfg:y its surplus, if any, or other
income and property In promoting Its abjects and to prohibit the payment of any dividend to its members;

NOW, THEREFORE, in exercise of the powers conlerred by section 8 of the said Act, |, the Heedgistrar at CHC Manesar,
hereby grant, this license, directing that the said person or association or persons be registered as a company with limited
liability without the addition of the word "Limited”, or as the case may be, the words *Private Limied® to its name, subject to
the following conditions namely :

(1) that the said company shall in afi respects be subject to and governedby the conditions and provisions contained in its
memorandum ofassociation;

(2) that the profits, if any or other income and property of the said company, whensoever derived, shall be applied soiely for
the promotion of the objects as set forth in its memorandum of association and that nuurpartion thereof shall be paid or
transferred, direclly or indirectly, by way of dividend, bonus or otherwise by way of profit to persons who at any time are or
have been members of the said company or to any of them ar to any person claiming through any one or mora of them;

{3) that no remuneration or other benefit in money or mor:afs worth shall be given by the company to any of its members
except payment of out-of-pocket expenses, reasonable and proper interest on money lent, or reasonable and proper rent on
premises lat lo the company; v

(5) that nothing in this clause shélll prevent the payment by the company in good faith of prudent remuneration to any of its
pificers or servants (not being members) or to any other person {not being member), in return for any services actually
rendered to the company

(B) that nothing in clauses (3) and (4) shali prevent the payment by the oormany in good faith, of prudent remuneration to
any of its members in return for any sarvices (not being services of a kind which are required to be rendered by a member),
actually rendered to the company;

(7) that no alteration shall be made to the memorandum of association or in the articles of association of the company, which
are for the lime being in lorce, unless the alteration has been previously submitted to and approved by the Registrar;

(?}J Tl:g gggnpany can be amalgamated only with another company registered under section B of the Act & having similar
objects;

(9) that, without prejudice to action under any other law for the time being in force, this licence shall be liable to be revoked,
it the company:

(a) contravenes any of the requiremients of section 8 of the Act or the rules made thereunder or any of the conditions subject
to which a licence Is issued;

(b) i the affairs of the company are conducted fraudulently or in a manner violative of the objects of the company or
prejudicial to public interast.

Signature, Verified
Digitally sign
DS MINISTRY £F CORPORATE

AFFAIRS 10
Date: 2023.06.%] 10:30:59 IST

SHEETAL KUMARI

Assistant Registrar of Companies/ Depuly Regislrar of Companies/ Registrar of Companies
Registrar of Companies

Central Registration Centre

Dated this 23/06/2023
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Form No. INC-13 Form language

&-MOA (e-Memorandum of Assaciation) @ English ¢ Hindl
[Pursuanttosections 4 and B of the Campanles Act,
2013 and rules mada thareunderraad with
Schadula I

Referinstruction kit tor fillng the form
All fields marked In * are mandatory

1The name of the company Is [ CALCUTTA ENTERTAINMENT
CLUB FOUNDATION
2The seglsterad office of the company will be situated In the State of ' West Bengai
3(a) The objects to be pursued by the company on its incosporation are: 2}  ToActasa collective
body which takes farward alf

the philanthroplc Initiatives of
all the members of the Kolkata?
s Enterialnment Industry viz
musiclans, theatre artists, movie
astors, directars, 1echniclans,
elc.
b) Ta davalap, establish,
promote, facilitaie, promolion,
Impravement of aducationaf,
soclal, cultural, economical and
medical refief to the poor and
downtrodden and
advancament of any other
charitable and developmental
objecls of general publlc utllity
and community welfare.
c) To promote commerce,
art, stience, sports, aducation,
resaarch, soctal welfare,
religlon, charity, protacilon of
environment or any such other
object.
dj To provide
opportunities to davelop skills
and talents of children and
women with tha afm of
penarating a sustainable
income and be independent o
march with the time and age.

- 8) To help alieviate poverty
S by enabling access to the basic
necessities of life Including
claan, safe and nutritious foad;
clean and safe drinking water;
shelter; education; and
livelihoods for paople deprived

Page 1 0f10
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{b} *Matters which are necessary for furtherance of the objacts specified In clauses 3I(a) are

f To establish, buiid or
manage Hostals, Short Stay
Homes, Rehabilitation Centars,
Sheiters, Criches, Child Care
Contre or Chiidran?s Home,
Coungeling Centers and Help
Line Centers for Wamaen,
Chiidren, Ol aged persons,
Drug addicts and needy
parsons.

1. The profils, ifany or
other Income and propesty of
the Company whan so ever
derived shall be applied solely
forthe promolion of its objects
as sat forth in this
Mamaorandum.

2, No portion of the
Income or property aforesaid
shall be pald or transfarred,
directly orindirectly, by way of
dividend, honus or otherwise
by way of profit to persons who
ars or at any lime have been

members of the Company or 1o -

any ons or mora of them or to
any person clalming through
any one armora of tham.

3. No remuneration or
other henefils in money or
monsy?s worth shall be given
by the Company to any of lis
members, whather officers or
sarvants of the Company or
not, except payment ol out-of-
pockal expenses incurrad Tor
and on behalf of the Company
reasonable and proper Interest
on money lent, or reasonabie
and proper rent for premises let
to the Gompany.

4 Nothing In this clause
shall prevent the payment by
the company in good faith of
prudent remuneration to any of
Its officers or servanis {not
being members) or to any other
person (not baing member), in
return for any services actually
rendared to the company.

& Nothing In clavses (3)
and (4) shall prevent tha
payment by the campany in
goad faith of prudent
remuneration to any of iis
membars in return for any
sarvices (not being sarvice of a

Papge2of10
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a8d 10
renderad by a member),
actually rendered to the
company.

B. To cany out ail types of
dsvelopment programmes and
undartaka all types of Initiatives
and interventions in the areas
of hunger and food security,
gendear aquaiity, education,
agriculture and natural
rasources, poverty alisviation,
health and nutrition, slum
development, environment,
renswable anergy, water
resources, incoms and

livelihoad creation and support,

and any araa In which
devetopment activity and
Intesvention Is raquirad.

7. To collaborate with
other institutions such as ?
acadamic, research,
pgovernment, nongovarnmenial
institullons (NGOs);
communlty-hased
organizatians (CBOs), civil
soclety organizations (C50s)
and consultancy agencias bath
national and intarnational In
implementaifon of projects and
progremmes, undertaking
studles and action research,
and sharing of information.

B. To angage / Invite and
assist tha services of experts for
the promotion of main chjacts
of the company on payment of
fees or remuneration of
hionorarium or otharwise.

9, To underiake, conduct,
organise, support, encourage
and participale in seminars,
workshops, confarences,
congresses, conventions,
councils, training, lectuse serles,
and/or group discussiens to
generate public awarsness as
well as to Increase awargness
among policy makers.

10.  To emcourage and
conduct research pertalning lo
the Issues highlighted in the
maln abjects of the company;
and for that purpose, to
establish, construct, promote,
form and maintaln necessary
institutions; and to provide
thereln all technical assistance
and other necessary (acilities

Page 3of 10
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.Make p
assoclation, organisatian or
academlc Institutlon to be vusad
for rasearch In any fleld.

1t.  Toserve 2sa Hesoutce
Cantre for collecting, stofing,
collating and dissaminating
suitable communication
materiata and information from
differant sources to
complement the main
obfectives of the Company.

12 Toactasa Consuttant,
Counssllor, Facilitator and/or
Provider of information, In
respect of any Institution or
organisation or Individual
being In any farm and support,
and any arsa in which
development activity and
intervantion is raquirad.

13.  Toprovide vacational /
oducational guidance and
counselilng and/or
sstablishiag, supporling,
conducting, vocational
guidence bursaw sither virtual
orreal

14, To make donallons,
grant endowmants and/or
otherwise assist In any form
whalsoevar to any persen{s),
organisations, pubilc charitable
institutlons, companies,
sacleties, trusts, foundations,
academic and/or cultural
institutions who have object(s)
similar to any one or more of
the objects of the Campany for
the purpose of promoting,
assisting and / or encouraging
tha carrylng and / ar
achievement of such objects or
object for the benefit of the
peopla In ganaral.

15. Toacquirs land with or
without buildings and to
construct thereon the bullding
or bulldings to achleve the
objects and purpose of the
company and / or to acquire
s sultable premises on ownership
S = ‘\ bas!s or on such other terms
Rl and conditions may be decided
by the management.

t6.  To purchasa, senl, take
on laase orin exchange or on
leave and licensa, or otherwlisa
acquire or obfain possession of
any moveable or immoveabls

Pagedof 10
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which m:iy ba deamed

nacessary or convenlsnt for any
of the objacts of the company
from any person, Company,
Soclety, Foundation, Trust,
Organisation and/or Institulion.
17. To raise necessary funds
and accept donations,
contributions {in cash or kind)
subscriptions, grants of monay,
securities, and property of any
kind and/or to undertake and
accapt the managament of
transfership of any endowment,
trust fund or donation not
inconsistent with the objects of
the Company.

18.  Toaccept donations,
assistance and/or funds on
behalf of the Implementing
Agancles from the
Government, forelgn donors,
and/or any other donor agency
subject to such laws as may be
applicable in the manner stated
above and to abtain necessary
accounts and Information
regarding the physical and
financial progress from the
Implemanting Agancy /
Apencies.

19.  Toestablisha Fund /
Funds for carrying out any ens
or mora the objectives of the
Company as may ba though fit.
20.  Tocreata any
Depreciation Fund, Reserve
Fund, Inserance Fund orany
other Speclal Fund, whether for
daepreclation or for rapairing,
Improving, extending or
malnlaining any of the
Immovable or moveabls
broparty of the Company, or for
any other purpose conducive to
and In the Intarests of the
Company.

2t.  Topromote and/or
become a member of any
Company or Campanies,
(whether limited by shares or
fuarantee or both) body or
association (whether corporate
or not) for the purpose of
acquiring all or any of the
P property rights and liabliitles of
the Company, and / or for the
furtheranca of all the objects or
any of them in this company.

Page 5 of 10
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rapresantatives on Association
or Institution having similar or
allled objecls on the commitiee
of the Board or Committae of
Governing Bady or Board of
Truslees of such other
Assoclation and / orInstitutions
whenesver interested In
furthering the main objects of
the company.

23. Toenterinto
partaerships or any
arrangement, whaether InIndia
or aisawhers, for unlon of
interesi, co-oparation,
reciprocal concassion ai
otherw!se with any person ofr
Company carylng on or
gngaged In or about to camry on
or sRgage In any activities or
transaction which the Company
{s authorized to carry on or
angape In or any activities or
transaction capabla of being
conducted

24.  Toeaterinto any
agrasmant with any
Government or authorities
(municipal, lacal or otherwise)
orany corporations,
companles, or persons, or any
coopetrativa soclety ar
organisation or institutions In
any part of the world which
may seem conduclva to the
Company?s objects or any of
them and to obtaln from any
such Government authority,
corporation, company or
person any contracts, rights,
moneys, privileges, licensas and
concessions which may be
thought by and/or on behalf of
the Company desirable to
obtaln and to carry out,
axarcise and comply tharewith.
25.  Toappsal, solicht,
receive or accept granis from
any governmant or
nongovernmantal Institutions,
ggencles, authoritles, public
hadies, corporations, trusts,
foundations, companies or
person(s) and/ar maney,
movahle orImmaovable
properiies, donations, gifls,
subscriptions, devices,
baquests, and/or other

assistanca with a view o

Page 6 of 10
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company and In receiving any
glit of property to take the
same either unconditlonally or
sublect to any spactal
conditions which may be
prescribed by the donorin
writing.

28.  To open and maintaln
branches and to undartake
such othar activities for
furthsrance of all arany one or
maors of the objects of the
Company in accordance with
tha provisions made In the
HAules and Ragulations of the
Company,

27.  Toestablish branches
and affices in ditferent parts of
Indla.

28.  Toestablish and support
orgid in the establishmant and
support of any charitable
Association or Institution tn al
possibie mannerincluding
plving donations in cash or kind
for charitabla purpose In any _
way connected with the
purpose of the company ar -
calculated to furthar lis objects,
29.  To'acquire, buy, sell,
markat, distribute, exchange
and/er atherwise dispose of,
stora, hold, package, transport,
use, expsriment, or handla any
matarlal orsquipment In order
to achlave the objecls of the
Company.

80.  Toimprove, manage,
work, develop, alter, exchange,
leass, morigage, charge,
hypolhecate, 1urn to account,
abandon, dispose off or
otherwise deal with all orany
part of the property, rights,
privilegas and concessions of
the Company, and to
manufaciure any articles or
rander any services with
utllizatlon of machineries,
equipment and assets
balonglng to the Company.
31.  To operate orraise or
secure the paymant of any
monay which may ba required
{or the purpose of the company
in such manner as the company
may think fit and in pasticulars,
by Issue of promissory notes,
charged upon all or any of the

Pags 7 0f 10
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D) 2
prasant and future and to
purchase radeam any pay off
such securitles orin such
manner as ths company may
think fit. To pay reasonable feas
for ralsing, operating, or
securing the payment of money
to Individuals, companies,
Institutions or organisations
which assist in obtaining such
funds.

32 Tolnvest the funds of
tha Company not immsdiately
required In trust securities or
such otherinvestments as the
Company In Genaral Mgeting
may aliow or think §it. Also, to
invest and deel with moneys of
the Gompany not Immadiately
required [n any manner.

33.  Toopen and to operate
curront, savings and/ or fixed
deposit accounts with any bank
or banks.

34.  Todraw,'make accept,
endorse, discount, axecute and
issue cheques, promissory
notes, hundies, bills of fading,
rallway receipts, bills of
exchange, warrants and other
negotiable and instruments of
all description in connsction
with the Company?s business.
35.  To meke advances upon
orfor the purchase of land,
bulldings, houses, officas, flats,
tenements, shops, other
bulldings and/or construction
thereof; or for materials, goods,
furniture, squipment,
appiiances and stores required
for the Company?s aclivities,
36.  To borrow or raise
monegy for the purpose of the
company on such tarms and on
such security as the campany
may think fit.

37. Toemploy snd gngage
skillad professionals, technicai
edvisars, volunteers and Inferns
in activities conslstent with the
maln objecls of the company or
In the abacls ancillary to the
attainment of main obfects of
the company with or without
remuneration, professlonal fees
or honorasiem.

38.  Topayall costs, charges,
expansas incurrad In

PageBofi10
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4 *The obfects of the company extand to the

5 {i} Tha profits, it any, or other Income and property of the company,
promotion of its objacts as set forth in this memorandum;
() Na portion of the profits, other Income or property aloresald shall be paid

one or more of them or te any parsons nlalmln_g through any one or mora of

(i) No remuneration or ather benelit In money

lent, or reasonabie and proper rant on pramises let te the company.

company.

{v) Nothing In these clauses (N} and (iv) shall prevant the payment by
of fts members in return for any services (not belng services of a kind
renderad to the company

time belng In force, unless the altaration has baen previously submiited to an

7The liability of the members Is limited.
8. Table appticabla to Section 8/ Pari | Section 8 company

TableA/B/C

{A- MEMORANDUM DF ASSOCIATION OF A COMPANY UMITED BY SHARES/

dividend, bonus or otherwise by way of prafit, to persons who, at any time ara,

of the Company Including
preliminary expenses of any

5 kind and Incidental ta the

farmztion of the Company,
costs, charges and expenses of
negotiating contracts and
amangaments mada prier to
and lo anticipation of tha
farmation and Incorporation of
the Company.

39.  Todo ail such othar
lawlul thirgs as constderad
nacessary for the furtheranee of
the ahove objacts.

the doing of all such cther lawfui things as considarad nacessaty for the furtherance of the above objects:

Provided that the company shall not support with its funds, or endeavor to Impose on, or procura to be observed by its members or
others, any ragulation or restriction which, as an abjact of the campany, would make it a trada union.

] State of West Bengal

when-so-ever derived, shall be appliad, solely for tha

or transferred, &lmntly orIndirectly, by way of

them.

or monay's worth shall be given by the company to any of its members, whether
otlcers or members of the company ar not, except payment of out-of-pockat exponses, reasonabie and proper Interest on monay

{tv) Nothing In this clause shall pravent tha payment by the company In good faith of prudent remuneratlon te any of Its officars or
secvants (not belng membars) or to any other persen (not being member), in return for any services actually rendarad to the

the campany in good falth of prudence remuneration to any
which are requirad to be renderad by a mamber), actually

6 No alteration shall be made ta this memorandum of assoclatlon or o the articles of assoclztlon of the company which are for the

d approved by the Reg!strar.

A - MEMORANDUM OF ASSOCIATION OF
A COMPANY LIMITED BY SHARES

B -MEMORANDUM DF ASSOCIATION GF A COMPANY LIMITED BY GUARANTEE AND NOT
HAVING SHARE CAPITAL/ £ - MEMORANDUM OF ASSGUIATION OF A COMPANY LIMITED B Y GUARANTEE AND HAVING SHARE, CAPIIAL}

or have begh, membars of the company or to any

Each member, undartakes to contribute to the assets of the com
within one year afterwards, for the payment of the debis or lizhil
and of the costs, charges and expenses o winding up,

and for adjustmant of tha rights of the contributorles among themselves

pany In the event of its belng wound v p while he i3 a member or
Itles of the company contractad before he ceases ta be a member

Page 9of10
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such amount as may be required not axceading a sum of Rs * I

The share capltal of the company Is l 1500000 rupees, divided Into

150000 Equity Shara Shares of 10 Rupees séch :

9True accounts shall be kept of 2l sums of monay recalved and expended by the tompany and the matters in respect of which such
recalpts and expenditure take place, angd of the Property, credits and labRitles afthe company; and, subject to any reasonable
restrictions as to the time and manner of inspecting the sama that may ba Imposed In accardanca with ths reguifations of the
campany for the ime belng in forcs, the accounts shall be open to tha Inspection of the members. Once atleast In every yaar, tha
accounts of the company shall be examined, and the corractniess of the balange-sh eet and the Income and expenditure account
ascertained by ona er more properly qualified auditor or auditors

10} upon awinding up or dissofutlon of the com pany, there remalns, after the satistaction of all the debis and liabliitlas, any
properly whatsoever, the same shall not he distributed amongst the members of the company but shall bg glven or transferred to
such other company having objects simifar to the abjacis of this company, subject to such conditions as tha Trikunal may impase, or
may be sofd and procaeds thereof cradited to the Rehabllitation and Insolvency Fund formed under Saction 269 of the Act.

11 The Company can ba amalgamated anly with another company reqisterad under section 8 of the Act and having slimtlas
objects.

o2 12 We, the several persons, whose names and addrasses are subscribed, are desirous of being formed Into a company In
A pursuance of this mamorandum of assoclation: 0

Subseriber Datails
5. . *Name, Address, Description and ml No. of equity DsC Dated
No. Occupation number shares taken
SOURAzTs
1 m‘%s&gowﬁq S ITUARSEM Out Ancy Lame Kot West | oo 100 ExutyDPretaeesce AS DS 20/06/2023
bﬁﬂg_:;
2| et g e st et zbedos | panperon | ocqpamue ROYRES 20/06/2023 ﬂ
=
8 | AR SRR SO AT UCE |y 1000 Eqayt s MR mlusrzuzai
3000 Equity,0
Total shares taken |Preferancs
-
Signad before me
DIN/PAN/
*Address,
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&-ADA (e-Articles of Assoclation)

[Purssant to Saction 5 of the Campantas Act, 2013
and rules made thereunder read with Schedula )]

Rafer Instruction kit for filng the form,

All flsidz marked In * are mandatory

Table applicable to company as notified undar scheduie | of the Companies Act, 2013 ,F
Tabla F/G/H (basis on the selection of above-mentioned fiatd) as notitied under schedule | of |
the companies Act, 2013 Is applicable to i}
(F-a company limited byshares gH :H[l:i‘s] MPANY LIMITED BY

G- a company limited by guaraniee and ha ving a share capital
H~a company limited by guaranies and not having shars capitai)

Le ENTERTAINMENT
The name ol the nompany.!s : _ gfuglgﬁummor?

Check if not 7
applicable Check if altered|Article No. Description

Intsrpretation

r "2 + In these regulations? 7the Act? means the Gompanias Act, 2013,

the seal? means the common sea! of the company.Unless the
context othorwise requires, words or axprassions conlained In
these ragulations shall bear the same meaning asin the Act orany
stalutory modification thereof in force at the dats at which these
regulalions bacoms binding on the company.fCompany isa
Private Limited Company within the meaning of Section 2(68) of
ihe Companies Act 2013 and accordingly -{i) restricts ths right to
Iransfer Its sharas;(li} limits the number of lis members to two
hundred: Provided that where two or more persons hold one or
mare sharas in a company? Jaintly, they shall, for the purposes of
this clause, be treated as a singte member: Pravided further? that:
(A) persons who are In the emplayment of the company; and (B)
persons who, having been? formeriy in the employment of the
cempany, ware members of the company while In that
smployment and have continued to be members after the
employment ceasad, shall not be? Inctudad in the number of
members; and (i) prohibits any invitation to tha pubiic to subscribe
Jor? any securilies of the company:;

Share Capital and Varlation of rights

r r * Subject to the provisions of the Act and these Articles, the sharas in
the capital of the company shall be under the contral of the

Directors wha may Issus, aliot or otharwise dispose of the same or

{1 any of them ta such parsons, In such proportion and on such terms
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i and Ganditions and elther at @ proTGnT or atparand at such ime |

as they may from time to time think fit.

r r I Every person whoss name is enierad as 2 member in the registar of
members shall be entilled to racoive within two manths afiar
incorporation, in case ol subscribers to the memorandum or atter
aliotment or within one month after the application for tie
ragistration of transier or transmission or within such other perod

28 the conditions of Issus shail be providad,?

& one cetificate far all his shares without payment of any
charges; or

2 b. several cerificatas,each for one or mora of his shares,upen

payment of twenty rupees for each cariificata after the first.

il. Every cartificate shall be under the seal and shali spaclfy the shares
te which it refates and the amount paid - vp tharaon.

ili. Inrespact of any share or shares held Jointly by saveral persons, the
company shall not be hound o issue mors than ona certificate, and
detivery of a certificate for a shars to ona of several oint holders
shall be sufficient defivery to aft such holdars

o L. Ifany share certificata bs worn out, delaced, mutifatad ortorn or if
ihere be no further spaca on the back for endorsement of transfer,
then upor production and surrender thereol to the company, &
new cartificate may be issued In lleu thera of, and if any cartlficate is
loat or destroyed then upon proof theraot io the satisfaction of the
3 company and on axacution of sugh indemnity as the company
' deem adaquate, a new certificats In lleu thersof shatl be given.
Every certificate under this Articla shall be lssyed on payment of
twenly rupees for each certificats.
il. The provislans ol-Articles{2) and(3) shall mutatis mutandis apply to
debenturas oftha company. :

l‘f’
5

l{— Except as required by law, no person shall ba recognised by the company as

holding any share upon any trust, and the company shall not be bourd by,
or be compelled In any way o racognise {(sven when having notice th ereof)
any equitable, coningent, future or partial interest in any shara, or any
interast in any fractional part of a shara, or (8xcept oniy as by these
tegulations or by law giherwiss provided) any other rights in respect of any
share excapt an absoiute right to the entirety thereofin the registerad
holder.

~ i l. The company may exercise tha powers of paying commissions
conferred by sub-section (6) of sectlon 40, provided that the rate

percent arihe amount of the commission paid oragreed to be
paid shall be disclosed in the manpnar required by that section and
rules made theraunder.

il. The rate aramount of the commission shail not exceed tha rate or
amount prescribed in rules made under sub-ssction {6} of section
40.

I“‘||

lil. The commission may be satisfied by the payment of cash or the
altotment of fully or partly pald shares or partly in the one way and
partly In the other.

L. iatanytlme the share capitalls divided into dliferent classes of
sharas, the rights attachad 1o any class (unless otherwise provided
by the terms of Issue of the sharas of that class) may, subject to the
provisions of section 48, and whether or not the company Is belng
wound up, be varled with the conseat in wiillng of the holders of
three-fourths of the issued shares of that class, or with the sanction
of a special resolution passed at a Separate meating of the holders
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ii. To everysuch sg parate maeting, the provisions of thess reguletions
relating to general maetings shall mutatis mutandls 2pply, but so
that the necessary quarum shall be at feast two persons holding at
least one-third of the Issued shases of the class In question.

The rights conferred upon the holders of the shares of any class issued with
preferred or other rights shall not, unless otherwlse axpressly provided by
the terms of issue of the shares of that class, ba deemod to ba varled by the
creatlon ar issua of further shares ranking parf passu therawith.

'--}T

Subject to the provisions of setion 585, any praferance shares may, with the
sanction of an ordinary rasclution, be issued on the tarms that theyare to ba
redeemed on such terms and In such manner as the company before the
issue of the sharas may, by special resolution, determine,

Lian

l. The company shall have a first and paramount llen?

4. on avery share (not being a fully paid share), for all monles
{whethar presently payabla or not} celled, ar payabla at a
fixed time, In respect of that share; and

b. on all shares (not being fully pald shares) standing
registered In tha name of a single parson, for all monles
prasently payable by him or his estata to the company:
Provided that the Board of directors may at any ime
declara any shara o be whally or in part exempt from the

3 pravisions of this claise. !
ii. The company?siien, if any, on a share shall axtend to all dividends
payable and bonuses declarad from time to time In respect of such
shares, :

[T

10

* The company may sell, In such manneras the Board thinks fit, any
shares en which the company has a llen:Provided that no sale shall
be made?

* aunless a sum In respect of which the lien exists is presently
payable; or

* b until the expiration of fourteen days aftera notice In writing
stating and demanding payment of such part of the amount in
respact of which the lien exists as is presently payzble, has been
piven tn the registerad holder for the lima baing of the share or the
person entitled thereto by reasan of his death orInsolvency.

T

''''''

11

. To pive effect to any such saie, the Board may aulhorise some
persan to transfer the shares sold to the purchaser thereof
il. The purchaser shall be raglsterad as the holder of tha shares
comprised In any such lransfer.
ll. The purchaser sheil not be bound ta ssa to the application of the
purchase monay, nor shalt his title 1o the shares be affectsd by any
Iregularity or Invalidity In the froceadings in reference to the saie,

12

I. The procaeds of the sale shall be raceived by the company and
applied in payment of sugh part of the amount In respect of which
thetian axisls as Is prasently payabla.

H. The residue, if any, shali, subject to a like lien for sums not presently
payable as existed upon the shares befare the sale, be paid ta the
person entitled to the shares at the data of the saie.

::r"x

Calls on shares

-
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. The Board may, from time to ime, make calls upon the membersin
respact of any monles unpald on thelr shares {whether on account
of tha nomInal valup of the shares or by way of pramium) and not
by the conditions of allotment theraof made payable at fixad times:
Provided that no calishall axceed ona-fourth of the nominal vajue
of the share or be payable-at less thzn one month from the date
fixed for the paymant of the fast praceding cali.

fl. Each member shail, subject to receiving at isast fourteen days?
notice specifying the timae or times and place of payment, pay to
tha company, at ths time or times and place so spaclfied, tha
amaount cailed on his shares.

iil. A call may be ravoked or postponed at the discretion of the Board.

-

14

A cali shail be deemed ta have heen mado at the times when the resolution
of the Boand autharizing the call was passed and may be raqulred to be pald
hy Instalments.

15

Tho Jolnt holders of a shara shall he Jointly and severally liable to pay all calls
in respect thereof,

Il

16

* Ifasum called In respect of a share Is not paid before or on the day
appointed for payment thersof, the person from whom the sum is
tlus shall pay Interest theraon from the day appointed for payment
1heraof to the time of actual payment at tan parcent par annum or
at such lower rate, if any, as the Board may datermine.

* The Board shall be at iberty to waive payment of any such Interest
wholly or In part.

1

17

L Any sum which by the terms of issus of & share bacomgs payabie
on alletmant orat any fixad date, whether on account of the
nominal value of tha share or by way of premium, shafl, for the
purposss of these ragulations, be deemed to be a call duly made
and payable on the date on which’ by the terms of Issua such sum
bacomes payable,

il. In case of non-payment of such sum, af! the relevant provisions of
these regulations as to payment of Interest and axpenses, forfeiture
or otherwise shall apply as If such sum had becoma payable by
virtue of a call duly made and notified.

18

*+ Tha Beard -

* a.may, itit thinksfit, recelve from any member wliting to advance
the same, all or any part of the monles uncalied and unpaid ugron
any sharas held by him and

* b. upon all or any of the monles so advanced, may (untll the same
would, but for such advance, becoms presently payable) pay
Intarest at such raie not exceedlng, unless tha company in gencral
meeting shail otherwise diract, twelve por cent per annam, as may
be agreed upon betwean tha Board and the member paylng the
sum [n advance,

Transfer of sharas

[ T

I. The Instrument of transfer of any share In the company shall be
oxscuted by or on behalf of both the iransfaror and transferes.

H. The transfarar shall be deemed to remaln a holdar of the share uniil
the name of the transferss is enterad in the register of memberz in
raspect thereof,

1. The Board may, subject to the right of appeel conferred by section
58 decline to reglster?
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uﬁmlﬁiimmé?e, foa parsan of
whom thay do not approve; or
any transfer of shares on which the company has a lien.

21

The Board may decline to recognise any instrument of transfer
uniass?

a.the Instrument of transfer s In the form as prescribad In rulas
made under sub-section (1) of section 56;

b. tha instrument of transfer Is dccompanied by the cartificats of
the shares to which it retates, and such other avidence a3 the Board
may raasonably require to show the right of ths transfarorto make
tha transfer; and

c. the Instrumant of transfer Is in raspect of oniy ona class of shares.

On giving not less than seven days? pravious notice in accordance
with section 91 and rules mads thereunder, the registration of
transfers may be suspendsed at such times and for such periods as
the Board may fram time to time determing:

Provided that such registration shall not be suspended for mors
than thirty days at any one time or for mora than forty-five days in
tha apgragate In any year.

Transmissfon of sharos

23

On the death of a member, the surviver or susvivors where the
member was g Joint holder, and his nomlnee or nominees or lagal
representalives whara he was a sole holder, shall be the anly
persons recognised by the company as having any tiie to his
Intarest In the shares :

. Nothing In clause (1) shalt refease the estats of a daceased Jolnt

halder from any liabllity in raspect of any ghare which had bean
jointly held by him with other persons.

. Any persan bacoming antitled to a share in conseguence of the

death or Insolvency of a member may, upon such evidence belng
produced as may fron time to tima propery be required by the
Board and subject as horelnafter provided, elect, siiher?
8. 1o baregistered himseif as holdar of the shars; or
b. to make such transfer of the share as the deceased or
Insolvent member could have made.

- The Board shall, In either case, have the same right ta decllne or

suspend rapistration asit would have had, if the deceasad or
Insolvent member had transfarred the shase before his death or
insclvency.

il
il

. ITthe person so becoming sntitled shall elact to ba ragistarad as

holder of the share himsall, he shall deifver or send to the company
a notice In writing signed by him stating that he so elacts.

It the person aforesald shall sfect to transfer the share, he shall
testily his alaction by executing a transfer of the share,

Al the limitations, restrictions and provisions of these ragulations
relating to the right te transfer and the registration ol transfers of
shares shai! be applicable to any such notice or transfer as aforasaid
asif the death orInsotvency of the member had not occorred and
the notice or transier were a transfer sighed by that member.

A person becoming entitled to a share by reason of the death or
insalvency of the holder shall be entiled to the same dividends and
other advantages to which he would be entitled if he were the
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befng ragisterad as a mamberin respsct of the share, be entitled In

respect of It to exercise any rght cenferred by membership in

76 refalfon to meetings of the company:

* Provided that the Board may, at any time, give notice requliring any
such person to elect either to be registered himseif or to transfer
the share, and it tha notica Is iot compled with within ninaty days,
the Board may thereafter withhold payment of all dividends,
bonuses or othar monles payabie In respect of the share, until the
requirements of the nollge have been complied with.

{_ 27 In case of a One Person Company?
Forfeiture of shares
r if a member falls to pay any call, or instaimant of g call, on the day appointad
for payment theraol, the Board may, at any lime thereafter during such time
28 as any part of the call or Instaiment remains unpald, serve a notice on him

requiring payment of so much of the calt ar instaiment as Is unpald, together
with any interest which may have accrued.

o * The notice aforesald shall?
* nama a further day {not being aariler than the expity of fourtaen

days from the data of service of the notice) on or befara which the
paymant required by the notice is to ba made; and

* stata that, in the event of non-payment on or befora the day so
named, Lha shares in respect of which the call was madg shall be
llabls to be forfeilsd.

I the requiramants of any such notice as aforesaid are not complied with,
any share in respect of which the notice has been glven may, at any time

30 thoreafter, befora tha payment required by the notice has been made, be

forfsited by & resolullon of tha Board to that effect.

r I. Aforfelted share may be sold or otherwise disposed of on such
terms and in such manner as the Board thinks fil.

k1] il. Atany time befere a sale or disposal as aforesald, the Board may
cancel ihe fosfeiture on such terms as it thinks fit.

r I. A person whose shares have baen forfeited shall cease to be a
memberin respect of the forfeited shares, but shall,

notwithstanding the forfeituse, remain llable to pay to the company

afl monies which, at the date of forfeiture, were presently payabla

3z by him to tha company in raspect of the shares.

li. The liabitity of such person shail cease If and when the company
shall have recetved payment in full of all such monies In raspact of
the sharas.

I_ I. Aduly verifled declaration In writing that the daclarant Is a diractor,
tha manager or the secrelary, of the company, and that a share in

tha company has been duly forfelted on a date stated In the
: declaration, shall ba conclusive avidenca of the facts therain stated
\ asagalnst all persons claimlng to ba antitied to the share;
\ ii. The company may recelve the consideration, if any, given for the
share on any sale or dlsposal thereof and may exacute a transier of
the share In favour of the person lo whom the share is sold or

| . disposad af;
' ||' Il The transferas shall theraupon ba registerad as the holder of the
T share; and
O iv. The transferae shall not be bound to see to the application of the
AQ purchase money, if any, nor shall his title to the share be affected by

_!.ﬁ"')\. i
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any e gulanty or inv n tha proceedingsIn referenca tothe |

forfeltpre, sale or disposal of the share,

The pravislons of these regulations es to forfaiture shall apply In the case of
non-payment of any sum which, by the terms of issua of ashars, becomes
payable at a fixed time, whether on account of the nominal value of the
share or by way of pramlum, esif the sams had besn payable by virtue of a
call duly made and noiifiad.

Alteration of eapital

The company may, from tima to tima, by ordinary resolution increasa the
shars capital by such sum, to be divided into shares of such amount, as may
e spacified In the resoluilon.

* Subject to the provisions of section 61, the com pany may, by
ordirary resclution,?

* consolidate and divide 2il or any of Its share capltal into shares of
larger amount than its existing ghares;

* toavart all or any of s fully paid-up sharas Into stack, and
reconvart that stock into fully paid-up shares of any denomiration;

* sub-divide its existing sharss or any of them Into shares of smaller
amount than is fixed by the memorandum: .

* cancel any shares which, at the date of the passing of the
resolution, have not been aken oragresd to ba taken by any
person.

* Whera shares ara converted Into stock,?

« the'helders of stock may transfer the sams or any part thereof In the
same manner as, and subject to the same regulations under which,
thie shares from which the stock arosd might before the conversion
have been iransferred, or as near therato as circumstances ad mit:

* Provided that the Board may, from time to time, fix the minimum
amount of stock transferable, so, howaver, that such minimuem shall
not exceed the nominal amount of the shares from which the stock
arose.

* the holders of stock shall, according to the amount of stock hald by
them, have the same rights, privileges and advantages asregards
dividends, vating at meslings of the company,and other matters, as
I they held the shares from which the stock arase; but no such
privilege or advantage {excapt particlpation in the dividends and
profits of the company and in the assats on winding up) shali ba
conferred by an amount of stock which would not, if existing In
shares, have confarrad that privilege or advantage.

* such of the regulations of the company as are applicable to paid-up
shares shall appiy to stock and the words Ishare? and sharehoidar?
{n thasa regulations shall Include 7stock? and Tstock-holder?
raspectively.

* The company may, by special resolution, reduce In any manner and
with, and subject to, any Incidant authorised and consent required
by law, ¢

* it share capltal;

* any capital redemption reserva account: or

* anyshare premjum account.

Capltalisation of profits

* The company in general maeting may, upon the recommendation
of the Board, rasolve?
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2 = Thal Tl Ts desirablo to capitalise any part of tha amounlTor e Hie ]
belng standing to the credit of any of the company?7s resarve
accounts, or to the credit of the, profit and loss accaount,or
otherwise availabls for distributlon; and

* that such sum be accordingly set free for distribuilon i the manner
specifiod in clause ()} amangst the members who would have baan
entitted thereto, if distributed by way of dividend and In the same
praoportions.

* The sum aforesaid shall not be paid in cash but shall be applied,
subject to the provision centalned In clausa (iin), elther In or

9 towards?

* paying up any amounts for the time being unpald on any shares
held by such members respactively;

* paying up in full, unissued shares of the company to be aflotted and
distributed, credited as fully pald-up, to and amengst such
maembers in the proportions aforesald;

* partly In the way specified In sub-clause (A)and partly In that

specifled in sub-ciause (B);

A secusitles premitum account and a capital rademplion reserve

account may, for tha purposes of this reguiation, be applied in the

paying up of unissued shares to be Issued to members of the
company as fully paid bonus shares;

* The Board shall give affsct to the resolution passed by tho company
in pursuznce of thig ragulation.

7 I_ . Whenaver such a resolution as aforesald shall have been passad,
the Board shall?

a. make all appropriations and appticaticns of the undivided
profits resoived to be capitalised thereby, and ail
allotments and Issues of fully pald shares If any;and

b. generally do all acts and things rsquired to give efiect
thereto. "

#i. The Board shall have power?

& to make such provisions, by the Issue of fractional
certificates or by payment in cash or otherwisg as it thinks
fit, for the case of shares becoming distributable In
fractions; and

40 b. to authorise any parsan to enter, on behalf of ail the
membess entitled therato, Into an agreement with the
company providing for the allotment to them raspectively,
ceadited as fully pald-up, of any further shares to which
they may be enlitled upon such capitalisation, or as the
tasa may requira, for the payment by the company on their
behall, by the application thereto of thejr respective
proportions of profits resalved ta bs capialised, of tha
amaunt or any part of the amounts remaining unpaid on
thelr existing sharas;

iil. Any agreement made under such authority shall be effective and

binding on sitch members

-t Buy-back of sharas
2 /_./""1 _r% o ;
- ;1((?. vl f]) Y Notwithstanding anything contalned in these arficles but subjsct to the

4’" .«?/’—‘ 4 . | provislons of sections 66 to 70 and any other applicable provision of the Act
N /L orany other law for the ime being in force, the company may purchase ils
aE’ QLKA i |._|own sharas or other specified securities,
SHYAY NARRTL ] FATLEY } }.- General meetings
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// > [Algeneral meslings othar than annual general mesting shail he called
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42

raordiniary genaral mesting.

i. The Board may, whenaver it thinks fit, call an exiraordinary general
maeiing.

H. if atany time diractors capable of acting who are sufficient in
number tc form a quorum are not within india, any director or any
two members of the company may call an extracrdinary general
masting In the sams manner, as nearly as possibls, as that In which
such a masting may be called by the Board.

Proceedings at general meetings

L. No business shall be transactad at any general mesting unless a
quorum of mambers is prasent at the time whan the meeting
proceeds to business.

il. Save as otherwise provkied herain, the quorum for the general
meetings shall be as provided in section 103.

45

The chalrpersan, If any, of the Board shall preslda as Ghairperson at every
general meeting of the company.

48

it there 15 na such Chalrperson, oy If hia is ot present within fifteen minutes
after the time appointed for holding the meeting oris unwilling to act as
chalrperson of the mesting, the directors present shall alect one of thelr
members to ha Ghairperson of the meeting.

—147

It at any meeting no diractor is wiiling to act as Chairperson orif no director
I3 presant within filleen minutes after tha time ajpolnted for holding the
maeling, the members present shall choosa ona.of thalr members to bs
Chalrperson of the meeting.

48

In case of a One Parson Company?

Adjourrment of mesting

49

I. The Chatrpersan may, with the consent of any meeting at which a
quorum I$ present, and shall, if so directsd by the meating, adiourn
the meeting from tima to time and froen place to place.

Il No business shall be transacted at any adjourned maeting other
than the business left unfinished at the meetlng from which the
adjournment took piace.

fil. When a meeting Is adjourned for thirly days or more, notice of the
adjourned mesling shall be given as In the case of an original
mesating.

iv. Save as aforasaid, and as provided in section 103 of the Act, it shall
not be necessary ta give any notica ol an adjournment o of the
business to be transacted at an adjourned mesting.

Voiing rights

50

 Subjact to any rights or restelctions for the ime being attached to
any class ar classes of shargs,?

* an a show of hands, every member present In person shall have ona
vote; and

* on & pall, the voting riphts of members shali be In proportion to his
share in the pald-up equity share capital of the company.

A member may exercise his vote at a meeling by eleclronic meensin
accordance with sectfon 108 and shall vete only once.

I. In tha case of joint holders, the vote of the senior who tenders a
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592 exclusion of the votes of the other joint hotdears.

IL For this purposs, senlority shall be determined by the order in
which tha namas sland in the register of members.

r lr A member of unsound mind, or in Tespect of whom an order has been made
53 by any court having jurisdiction In lunacy, may vote, whether on a show of
hands or on a poll, by his committas gr other lagal guardian, and any such

committee or guardian may, an a poli, vote by proxy.

54 Any business other than that tpon which a polt has been demanded mayhbe
procesded with, pending the taking of the pol,

r No membershall be ontitied to vole at any general meeting unless all calls

&5 or other sums presantly payabla by him In respect of sharas In the company
have been pald
r . No objection shall be ralsed tg the quallfication of any voter axcapt

at the meeting or adjourned maeting at which the vols abjeclad to
is given or tandarad, and every vots not disallowed at such mesting
56 shall he vaiid for al) purposes.

Il Any such objsction made In due time shall be referred to the

Chairperson of the masting, whose decision shall ba final and
conclusive,

T
=

|

Proxy

' - | The instrumant appolating a proxy and the powaer-of-attorney or ather
“[authority, it any, under which it Issigned or a notarisad tapy of that power

. | or authority, shall be deposited at the registerad office of the company not

57 loss than 48 hours beforg the time for holding the maeting or adjourned

meeting at which the parson namad in the Instrument proposes tq vate, or,

“|In the case of a pofi, not less than 24 hours before the {ims appointed forthe

taking of the poll; and in defaylt the instrument of proxy shali not be freated

as valid.

= r 58 An Instrument appointing a proxy shall be in the form as preseribed in the
rules made undersection 105
r - * Avole given In accardance with the terms gfan instrument of

-5 proxy shal! be vald, notwithstanding the previous death or Insanity
of the principal or the revocation of the proxy or of the authority
under which the proxy was executed, or the transfer of the sharesin
Tespect of which the proxy is given:

* Provided that no intimatign in writing of such death, Insanity,
ravocation or transfer shali hava been recaived by the company at
its office before the commencement of tha meating or edjourned
mesting at which the proxy s used.

59

Board of Directors

-hf |

7 I The number of the directors and the names of the first diregtors
} shall be determined in writing by the subscribers of the

N memorandum ora majority of them. The Firgt Diractors of the
Y /ﬂ 60 Company shaii be (1Y?Mr. Esshu Ujjal Sangupta
O /? \ {PAN ‘TALLPS1600E), {2)7Mr, Indrasish Roy (PAN:?AHDPR?GMB} and

(3)7Mr. Sourav Das (PAN:1BMLPD0833,),
JF \H" gl b AT \II

l_{ e " DLVDEY i * The remungration of the directors shall, in sa far as It consisis of
| CHYH n w_'? y 15 monthly payment, be deemed 1o accrue from day-to-day.

\ \REGN VRS ot < / l * In addition to the remuneration payabis to them in pursuancs of
L W o~ S

g
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The ACK, (he dreclors may be paid all [ravening, hotel and other |
expenses praperly incurrad by tham?

» in attending and raturning from meetlngs of the Board of Directors
orany commities theraol ar gensral mestings of the company; or

 Irtconnection with tha business of the company.

The Board may pay all expenses fncurred in gatiing up and registering the
company.

The company may axescise the powers conferred on It by section 88 with
regard Lo the keeplng of a fomaign register; and the Board may (subject to
the provisions of that saction) make and vary such regulations as it may
think fit respecting the kéaplng of any such ragister.

All cheques, promissory notes, drafis, hundis, bills of exchange and other
nagatiable Instruments, and all recelpts for monies pald to the company,
shall ba signed, drawn, accepted, sndorsed, or otherwisa execuled, asthe
case may be, by such person and In such mannar as the Board shall from
time to time by resolutlon determing

Every diractor present at any meeting of the Board or of a commitise
thereof shali sign his namae in a book to be kapt for that purpose.

I. Subject to the provislons of section 149, the Board shall have power
at any time, and from time to lime, to appoint a person asan
additiana! director, providad ths number of the directors and
additional dirsctors togsther shali not at any time exceed the
maximum strength fixed for the Board by the articles.

fi. Such person shall hold offica anly up ta the date of the next annval
pseaerai.meeting of tha company but shall be eliglble for
appolatment by the company asa dlrat:lur at that meeting subject
to tha prnvlsluns ofthe AcL

Proceedings of the Board

« Tha Board of Diractors may meat for the conduct of business,
adjourn and otherwise regulate its mastings, as it thinks fit.

+ A director may, and the manager or secratary on the requisition of a
dirscior shall, at any time, summaon & mestlng of tha Board.

1. Save as otherwise expressly provided [n the Act, questions arising at
any mesting of the Board shatl be decided by a majority of votos.

il. Incase of an equality of votes, the Chalrperson of the Board, If any,
shall have a second or casting vots.

The continuing directors may act notwithstanding any vacancy In the Board;
but, if and =0 long as their number is reduced below the quorum fixed by
the Act for a meeling of the Board, the continuing direclors or director may
act for the purpese of increasing the number of directors to that fixed for the
quorum, arof summoning 3 general meeting of the company, but for no
gther purpose.

=E

i. The Board may elect a Chairperson of its meetings and defermine
tha perlod for which ha I3 to hold office.

Il It nosuch Chalrperson Is elected, or if at any meeting the
Chalrperson Is not presant within five minutes after the time
appainted for holding the mesting, the directors present may
choose one of their number 1o be Chalrperson of the meeting.

I. The Board may, subject to the provisions of the Act, delegate any of
Its powers lo committees consisting of such member or members
ofits body asit lhinks fit.
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Ny committaa so [arme
delegated, conform to any regulations that may be imposed on it
by the Board.

I. Acommbites may elect a Ghalrperson of Its mestings.

il. if no such Chairperson Is elected, ar If at any meeting the
Chalrparson is not present withln five minutes atter the time
appointed for holding the meeting, the membarspresent may
chooss ona of their members to ba Chairperson of the meeting.

73

i. Acommittes may meet and adjoum as it thinks fit.

li. Questions arising at any mesting of a committee shall be
determined by a majority of votes of the members prasent, and in
case of an oquality of votes, the Ghalrperson shall have a second or
casifng vota.

7

All acts dona in any meeting of the Board or of 2 committee thereof or by
any person acting as a director, shall, notwithstanding that it may be
atterwards dlecovered that there was some defsct in the appointment of any
one or more of such diractors or of any person acting as aferesaid, or that
they or any of them were disqualifiad, be a8 valid as if evary such diractor or
such person had been duly appointed and was qualified to be a dirsctor.

75

Save as otharwise expressly provided in the Act, a resolution In writing,
signed by all the members of the Board or of a committee theracf, for tha
time being entitied to receive notica of 8 meeting of the Board or
committes, shall ba valld and effecliva as I it had been passed at a meeting
|of the Board or committes, duly convered and held.

78

I Incase of a One Person Company?

li. whare the company Is havinp only one dlirector, all the businssses
te be transacted at the meeling of the Board shall ba antared into
minutes book maintained undersection 118;

lil. such minutes book shall be signed and dated by the director;

iv. the resolutlon shall become effective from the date of signing such
minuizs by the director.

Chlef Exacutive Officer, Manager, Company Secretary or Chlef Financlal
Officar

7

» Subject to the provislons of the Act,?

= A chief executive officer, manager, company sectetary or chief
financlal officer may be appainted by the Board for such term, at
such remuneration and upon such conditians as it may think fit;
and any chlef executive officer, manager, company secrstary or
chiet financlal ofilcer so appointed may be ramoved by means of a
resolution of tha Board;

« Adirector may be appaointed as chief executive officer, manager,
company secralary ar chief financizl officer

n Ilie exercise of ifie poWes 50 i

~ |A provision of the Act or thess regulations raquiting or authorising a thing

to ba done by orto a director and chisf exacutive olficer, manager, com pany
secretary or chief financial oHicer shail not be satisfied by its being done by
or to the same person acling both as diractor and a3, or In place of, chiafl
executlve officer, manager, company secrelary or chief financial officer.

The Seal

. The Board shalt provide for the safe custody of the seal.

i. The saal of the company shall not be affixed to any instrument
sxcept by tha authority of a resolution of the Board or ot a
committee of the Board autharisad by It in that behalf, and except
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79 i the presenga of af least two directors and of The socralary of Such |
other porson as the Board may appoint fer the purpose; and those
twao diractors and the secratary or othar pesson aforesaid shall sign
every Instrumant to which the saal of the company is 80 affixed In
thelr presence.

Dividends and Reserve

* The company in general meeting may Intend to apply its profils,
iftany or other Income in promoting its objects and prohibits
thetpayment of any dividends la its Members.

B0

va . Subject to the provisions of section 123, the Board may from time to time
a pay to the membefs such interim dividends as appearto i to be justified by
the profits of the campany.

7 r l. The Board may, bafore recommending any dividend, set aside out
of the profits of the company such sums as It thinks fit as a resarve
orresarves which shall, et the discration of the Board, ba applicable
for any purpose to which the profils of the company may be
propery applied, including provision for meeting contingencies ar
82 for equallzing dividends; and panding such application, may, at the
like discretion, either be employed in tha business of the company
or be invested In such investments {other than shares of the
company) as the Board may, from tima to time, thinks fit.
il. The Board may also carry forward any profits which It may consider
necessary not to divide, without satting them aside as a reserva

7 - _ l. Subject to the rights of persans, il any, entitlad to shares with
4 spaecial sights as to dividends, all dividends shail be declared ard

pald according io the amounis pald or creditad as paid op the
shares in respect whareof the dividend is paid, but If and 80 lorg as
nothing Is pald upon any of tha shares in the company, dividends
may be declared and paid according to the amounts of the shares.

. No amount paid or credited as pald on a share In advance of calls
shall be treated for the purposes of this regulation as paid on the
shara, -

i All dividends shall ba apportloned and pald proportionately to the
amounts pald or credited as paid on the shares during any portion
or portions of the perind in respect of which the dividend is pald;
but if any shara is Issued on terms providing that It shall rank for
dividend as fram & partigular date such share shall rapk for dividend
accordingly.

7 r The Board may daduct from any dividend payable to any member all sums
B4 of monsy, if any, presently payable by him {o the company on account of
calls or atherwise In relation to tha shares of the company.

7 = L. Any dividend, Interest or other monies payable in cash in respect of
shares may be paid by chequs or warrant sent through the post
directad to the registered address of the holder or, in the case of
Joint holders, 10 the registered addrass of that one of the joint
et hotders who is first namad on the register of members, o to such
kS person and te such address as the holder or joint holdars may in
writing direct. ;
li. Every such chaque or warrant shall be made payable to the arder of
tha parson to whom it Is sent.

KOLKATS |
7 \ \S.‘*" [ RARAL sl i Any ane of two or more jolnt holders of a share may give effactive receipts
REGH K0 1357412018 for any dividends, bonuses or olher menies payable In respect of such shara.
_% [AN Y
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87

Nollcs of any dividend that may have baen declarad shall be giventa the
persons entitled to share therein in ths manner mantioned In the Act.

Nao dividend sha) bear interest against the company,

Accounts

i. The Board shalf from ims to ime determine whether and fo what
extent and at what times and places and under what conditions or
ragulations, the accounts angd baoks of tha company, or any of
them, shall be open to ths inspection of members not balng
directors,

il. No member (not belng a director) shall have any right of inspecting
any account or book or document pf tha company except as
conferred by law orauthorised by the Board or by the company in
general meating.

. | Winding up

90

* Ifupon the Winding up or dissolyfion of the Company, there
remains, after the satisfaction of it debis and lizbilitles, any asset,
they may be transfarrad tg another Company registersd undar this
seclion and having simitar objects, subfact to such condltions as the
Tribunal may impose, or may ba sold and procesds tharpof cradited
to the Rehabiiitation and Insalvency Fund Formed under Saction
269 of The Companies Acl, 2013, The liquidator may, with tha like
sanclion, vest the whola or any part of gny such asssls I trusieps
upon such trusts for tha bensfit of the? contributorias as the
liquidator, with the like sanctlan, thinks fit but so that ro Member
shall be compeliad to accdpt any Shares/securities wheraon thera s
any liabifity.?

indemnity

91

Every officer of the Gompany shall be Indemnified out of the asseisof the
tompany against any llabllity incurrad by him in defending any proceadings,
whather civll or criminal, In which Iudgmentis given in his favour of in which
¥: ;s acquitted orin which rallef s pranied ta him by the court or the

unal.

Others

52

KOLKATA
QYR RARAVL PAN\?E\’
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